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12.33 hrs. matters in an open like this.

FINANCE (No. 2) BILL, 1967—Contd

Mr. Speaker: The House will now
take up further consideration of the
Finance (No. 2) Bill. We have got 3
hours and 20 minutes more left
‘Two or three party’s spokesmen
have yet to speak and some Congress-
mep also have to speak. After five
or six of them have spoken the hon.
Minister may reply at 4.30 or round
about that time. Is that all right?

The Deputy Prime Minister and
Finance Minister (Shri Morarfi
Pesai): Whenever I am asked.

Mr. Speaker: Shri Barua:

Srwegw W (TETE)

TE QAT WME WET § 1 T s

A I AN FT A XA FS AT FET

T 4 ) qOE gH g T@ Y W™

FWE AWM FHE AW T

TEATH T § 1| sy dfewe @

¥ awg gy g faer fam g

IHAW AT H F17 I3 7

Kol Iy - 413 L_;wié.}s s ]

gﬁbdp‘- \J"l - & ,S)f -j*- -,‘.”I’J'
Py oS e e A 4 I
wm 2 bl -6 e )
IS ple cpee 38 0 o b
P S Lo R B T
S 4y Mliaae S Y - &
-abe Ll 5 g 3 ! ey

[-% 2 (KemsS o o

Mr. Speaker: 1 would request you
to sit down. It is neither a point
nor a point of order; it is disorder.
That is all; nothing more.

Shri Barua has got about 16 minutes
at his disposal.

Shri Hem Barua (Mangaldai): Sir,
this Finance Bill, like a public tho-
roughfare, is an omnibus thing.
There are so many changes, modifi-
calions, amendments and tax relief

proposals incorporated into it that it
is not possible to discuss all these

Therefore I suggest that the Finance
Bill should be sent to a Select Com-
mittee. The Select Committee might
meet for a day or two, deliberate
upon the proposals and the conclu-
sions of the Select Committee should
be incorporated in the Bill. That is
my suggestion.

True it is that our economy is in
the coldrums today. While addreas-
ing an audience at Hyderabad Shri
Morarji Desai said that the economy
is suffering from a slump. It he
used the word ‘slump’ in order to
off set the fears of some people who
used word ‘recession’ I think he is
wrong and if he used the word ‘slurc"
in order to describe the actual posi-
tion of the economy he is absolutely
correct. Slump is a full-fledged col-
lapse of the economy, Whether it
is slump or recession, the basic fact
remains that there is economic dep-
ression all along all owver in this
country—a depression that is affect-
ing not only the economic avenue of
our national life but also the politi-
cal avenue of our national life.

We must not forget that industry
is closely related to agricuture in
this country and all our economic
efforts including capital formation
are determined by the supply of
foodgrains. We must not forget that.
I would like to describe industry as
the second-line of our economic def-
ence whereas agriculture is the larg-
est public sector ip this country.

‘What happens to agriculture? Our
agricultural income slided by Rs. 1600
crores last year. That is the position.
During these twenty years of free-
dom, we have to depend on the mer-
cies of other countries for food aid.
This is a shame on our country. This
has badly, adversely, affected our
present economy. There is no doubt
about it. Even those people who
demonstrate against foreign missions,
dip'smatic missions, in Delhi or any-
where in the country, on this inter-
national issue or on that internatio-
nal issue, go to demonstrale against
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Western imperialists from whom we
get food, wheat or rice. That is the
condition of our economy today. It
ig true that we have become free on
the 15th August, 1947. But, may I
say, we are free only outwardly. In-
wardly, we are still a nation of
dependence. We are a nation of glo-
bal beggers. That is the position we
have been reduced to by our Govern-
ment. We have to go out with a
begging bow] for food from different
quarters of the world. Now, there
is difficulty in the supply of food
from abroad. The crisis in the coun-
try has become still very grave and
still more acute. This is a shame, »o
far as this country is concerned, that
the country has to depend on foreign
food aid in order to sustain ourselves

as a free nation.

Shrimati Lakshmikanthamma (Kha-
mmam): Such degrading terms should
not be used by the hon. Member.

Shri Hem Barua: When I present a
tortured vision of our economy, please
say where I have gone wrong If
you go on saying that it is wrong to
describe the economy of the country
like that, we will not be able to ar-
rive at scientific conclusions of the
present-day conditions. It is no use
trying to hide fact from your eyes.

Shrimati Lakshmikanthamma: It
affects the nation.

Shri Hem Barua: It oes not. What
has happened? Can you deny the
fzct that there is no economic crisis
in the country? Can you deny the
fact that there is no food scarcity in
the country today? Can you deny
the fact that our ecomomy is mot tot-
tering, breaking and shattering at
present?

~ On the top of all this, what hap-
pens is, the Suez Canal iz closed for
us, Not only the food supply from
U.S.A. to this couniry is hampered
due to the closure of the Suez Canal
but the kerosene supply from US.S.R.
is also hampered. The prices have
gone up very high; the prices have
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spiralled up. What is the histery of
the economy of this country? The
prices have spiralled up by 15 per
cent annually during the last three
years. You must not forget that.
Now, due to the closure of the Suez
Canal, the prices have sky-rocketed
and the hardship is borne by the peo-
ple in the lower middle class and
the people i the fields and the fac-
tories, That is what is happening in
the country. )

When Mr. Chagla visited our friend,
President Nasser, high hopes were
raised in this country that he- will
be able to persuade President Nasser
to lift the embargo put on our food
ships and on our defence cargo ships.
But, unfortunately, he has come back
empty-handed as he went there. It
ig no use of saying that we have good
and sincere friends abroad. If our
friends do not ac! when our nation
is facing a crisis, it is better not to
have any friends. I do not want to
elaborate on this because my f{friend,
Mr. Nath Pai, while speaking on the
foreign affairs debate hag elaborated
on these particu'ar things. Of course,
we have a policy of non-alignment.
This policv of non-alignment is a
non-man policy. I do not want %o
elabroate on that. Mr. Nath Pai has
done that sufficiently well. Now,
when we describe the actual condi-
tiong in the country in that manner,
to allege, to describe, that it is cha-
racter assassination, I think, that is a
wrong description.

I would say that we, of the PSP,
yield to none in our loyalty to this
coun'ry; we yield to none in our
patriotism and, therefore, to say that
this is character assassination is abso-
lutely wrong. '

Now what has happened? Mr.
Chagla's visit has yielded no results.
Serious efforts must be made to revi-
talise our economy. Possibly Mr.
Morarji Desai understands that. Now
what is happening? We are spending
65 per cent of our national income
on foodgrains. Yet, the nation starv-
es. There is economic stagnation all
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over the country and this economic
stagnation has affected our industries,
particularly the engineering industry,
the most. What has happened to the
engineering industry?  This dez.ine
in production in, the engineering in-
dustry is not sudden; it has accrued
over a number of years due to the
unimaginative policy pursued by this
Government. There was a cut in the
maintenance items; there was a cut
imposed on the allocation of non-
ferrous metals for this industry, par-
ticularlvy in 1965. On the other hand,
agricultural operations have gene
down in this country and the fact
#hat the agricultural operations have
gone down in this country has ad-
versely affecteq the supply of engi-
neering products alsp, and that is
another reason. Not only the engi-
neering industry is affected, but the
other industries are also affected.
They know that there are certain
industrial units in this country at
present which have ay idle capacity
of 90 per cent. .

Now what has happened to the
industrial output? When we read the
A~anual Report of the Minisiry of
Industrial Development, we find one
thing. During 1961 and 1963 the in-
dustrial output in this country was
8 to 9 per cent, but now it has slump-
ed down to 2.46 per cent. This has
happened. This sad history is repeat-
ed in all the avenues of our indus-
trial life. What about coal? What
about jute? What about tea? What
about cotton textiles? What about
sugar?
million lakh tonnes of sugar and this
year we have produced only 215
million lakh tonnes of sugar and it
might come down also in the next
year; there is every possibility.

Now we have the steel plants. Mr.
Nehru, romanticised over the steel
plants, described them as the golden
temples of modern Trdia. What has
happened to these golden temples of
modern India? Mr, Morarji Desai
knew this very well when he said
very recently that it would not be

Last vear we produced 35.5°
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possible to carry on the expansion so
far -as the existing steel plants are
concerned and also to sel up a new
steel plant because of the non-availa-
bility of resources and funds. Mr.
Morarji Desai understand that very
well. (Tnterruption). He knows.
As a socialist, I am not opposed to
public sector. But if you examine
the role of the pudlic sector undertak-
ings in this country, you will find
that it is a fact that most of the
public sector undertakings have fail-
ed to earn any profit; most of them
are running at a loss. I think, Prof-
Galbraith, before he become the
Ambassador of U.S.A. in India, was
appointed to inquire into the working
of the public sector undertakings
and he made a recommendation that
the public sector undertakings must
earn profits. But what about Durga-
pur plant? It is running at a terrible-
loss. True it is that we have Five-
Year Plans. But the Five-Year Plans,
instead of rejuvenating and revitalis-
ing our economy, have dissipated our
economy. May I tell you that the
Second and the Third Five-Year
Plans were over-ambitious? They
were related to ambitions and were
not related to the availability of re-
sources., What about the Planning
Commission?

When Shri Asoka Mehta was ap-
pointed as the deputy chairman of
the Planning Commission, high hopes
were raised in this country that our
plans would thereafter at least be
true to the kindred points of heaven
and home. That was the hope raised.
But, unfortunately, this Moses of
Indian planning, suffering under the
weight of his intellest has reduced
our planning to a stage which every-
body knows. I want the plans to be
small in size and related to the avail-
ability of resources in this country.
It is not use having ambitious plans
that we cannot execute. There was
s demand for a pause in planning
and those people who were opposed
to this idea-pooh-poohed the entire
idea, but T am happy that Shri
Morarji Desai while speaking before
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an audience recently at Hyderabad,
compared India to a man running
with great speed to the destination; at
the same time he said that that man
must have some respite. When he
said that that man must have some
respite I believe he had a holiday for
the poor planning in his mind.

Finance (No 2)

Shri Morarji Desai: No, no.

Shri Hem Barua: We must have

some respite. That is what he has
:said.

Then, I would say that taxes are
evaded in this country. Prof Kaldor
has poiited out that about Rs. 300
crores are evaded in taxes in this
‘coun'ry. If we could realise this and
also effect a 5 per cent cut in admi-
nistrative expendiiure, 1 fee] that we
could make a substantial contribu-
+tion towards infusing health into our
ailing and recalcitrant economy. If
we fail in this, then what would hap-
pen? 1 have already said that our
presert-day economy is in the dol-
drums and this would produce an
effect on the political aspect of our
life, as it has already done. What
-about the gheraos? I think the
gheraos are a prelude to revolutions.
These gheraos have a lot of inbuilt
-vapacity for revolution. We must not
forget that. The longest gherao that
took place was in West Bengal, which
Jasted for 152 hours, Industrial out-
put in West Bengal has gone down
because of the gheraos by Rs. 20
-rrores. 3 million man-hours were lost
and Government have lost Rs. 5 crores
by way of revenue, That is what is
happening. Therefore, I say that a
recalcitrant economy will produce an
adverse effect on the political life of
this country. So, the Finance Minister
should see that our economy is revi-
talised and rejuvenated particularly
through the sensitive cells. Scissors
and paste work, by cutting a piece
nere and cutling out a piece there,
would not help to rejuvenate our
=CONOMY,
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Whenever there is a decline in food
production in this country it is very
often said that the monsoons are fail-
ing. We depend so much on the raia
God that the rain God has failed us
on o many occasions. We forget that
fact. Monsoon alone cannot save this
count-y unless positive and contrue-
tive effdrts are made to rejuvenate
the cvonomy.

Finally, I would say a word about
Assamr. What is happening in Assam?
Floods are an annual phenomenon in
Assam, and this Government, in spite
of warnings. have done nothing te
give relief to the people of Assam
who are the victims of floods every
year. If 1 describe how they suffer
that will bring tears to your eyes,
and, therefore, I do not want to des-
cribe it.

Agein, what about the industrial
map of Assam? Since 1962, after the
Chincse aggression, there has beem
uo  cupital investment in Assam.
Does 1t mean that they have given
up Assam? Does it mean that Assam
shouid be swallowed up by the Chi-
rese or by the Pakistanis?

Shri Nath Pai: Never.

Shri Hem Barua: If it means that
then 1 shall be very sorry and that
will be a tragic day for this country.

1 would submit that serions efforts
mus* be made by this Government to
rejurinate our economy. ‘There is
alse a gap in our foreign balances
and :ha. gap is going to increase,
There should be efforts made to bridge
that gap. But where are those efforts?
Whatever efforts are made by the
Finanee Ministry are made in a piece-
mea! way. Small measures or piece-
meai measures would not help to re-
juveaate or revitalise our economy.
Whether there is a slump or a reces-
siem is for Shri Morarji Desaj to de-
ciGe. 1 by slump he means that our
cconniny has totally collapsed then I
congratulate him for coming out with
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an open truth and describing the fact
as jt is,

st agfear  (feshw) @ semw
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12,53 hirs,
[SHrTMATT LAKSHAMIKANTHAMMA in

the Chair.]
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74857 Finance (No. 2)
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ST wifeg | & oo § aemE s
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13 hrs.
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Mr. Chairman: The hon, Member
may continue after Lunch,

13.02 hours

The Lok Sabha then adjourned for
Lunch till fourteen of the Clock,

The Lok Sabha re-assembled after
lunch at Seven minutes past
Fourteen of the clock.

[Sarr C. K. BEATTACHARYYA in the
Chair]

FINANCE (NO. 2) BILL—contd.
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Shri Viswanatha Menen (Ernaku-
lam): Mr, Chairman, Sir, I rise to
oppose, vn behalf of my party, the
Finance Bill. I was hearing all the
speeches made by the Finance Mini-
ster and other Ministers to try to find
out anything there ipn favour of the
common man and I have to confess
that 1 did not find a single item in
favour of the common man: Althouga
in his intertm Budget speech the hon.
Finance Minister claimed that he-
would be bringing some wonders in
this Budget, he has not brought any-
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thing. The old wine is now in new
bottles; nething more than that.

We cannot expect anything progres-
sive or revolutionary from the Finance
Minister, but I was expecting some
reformg at least. But unfortunately,
the Central Budget is against the com-~
mon man and in favour of the mono-
polists. I do not want to go into the
details because many of the speakers
have pointed out all those things and
my time is so limited. I only want to
stress two or three points.

The main population of this country
are the peasants and the workers.
What is the relief given to them in
this Budget? It is actually nothing.
The people were expecting that he
would try to do something to stop the
price rise but actually he has done to
raise prices once moré. My humble
submission is that the common man
has now to retaliate against these Bud-
gets and when the people rise, natu-
rally the Government will begin to
have their repressive measures. They
want to curb the fight of the people
for the redress of their grievances.
But that would not do.

Finance (No. 2)

Take, for example, the case of
Naxalbari. By whatever name you
may cal] it, the fact is that the poor
man, the landless labourer is actually
fighting for his rights,

Shri 8. K. Tapuriah (Pali): No,

Shri Viswanatha Menon: Till
twenty years ago when we fought for
our freedom it was not for the sake of
75 monvpoly houses but for the sake of
the working class and the peasantry.

Shri 8. K. Tapuriah:: For Mao.

Shri Viswanatha Menon: I will
come to that; do not worry.

What has happened? For 20 years
the Congress has been misruling this
country and now in a majority of the
Btates they are not representing the
people. They have not got even
majority votes and still they want to
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rule with the help of repression. That
will not solve the problem, If the
people’s problems were solved by gung
or by lathi-charge or by arrests, I am
sure, the Britishers would have been
here even now. That is not the way
to solve the problems. By whatever
name you call the Naxalbari problem
you have to, solve the land problem
there. You are not doing it.

An hon. Member: Why don't you
do it?

Shri Viswanatha Menon: I am
coming to that. I was expecting that
question and 1 will answer it. We
have been there for four months now.
We have to undo the sins committed
by Congress for the last twenty years.
They have created jotedars; they have
created benami transactions. If the
land is to be acquired, we have to pay
the compensation—that is the law you
have made so as to get the land for
the landless. You are not prepared
to amend the Constitution. You are
asking us what we have done in four
months. We have to undo the sins
which you have committed during the
last twenty years, We must do that; .
we will do that.

Then, I would like to say one thing
about the working class. Take a small
case of retrenchment. Have you got
a law to stay retrenchment? You
have no law to stay retrenchment.
When the worker is retrenched, he is
entitled for only retrenchment benefit,
Even for that, he has to go to the
tribunal, the High Court and the Sup-
reme Court. He has to wait for years,
Even after that, you have no law to
implement the award given by the
Tribunal or the High Court or the
Supreme Court. Have yo1 got any
such law? No. Then, the worker has
to resort to gherao. That is the posi-
tion you have created. You have not
even tried to amend the Industrial
Disputes Act or any labour legisla~
tion in this regard. You are only try-
ing to find fault with the worker.
These gheraos are not new things.
These things have been practised in
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this land for the last twenty years.
The first gherao was resorted to in
Chicago in the last phase of the nine-
teenth century on May Day and the
Red Flag was the contribution of that
event. I want to tell this House that
gherao is nothing new. The working
class has been using this weapon. It
is a legitimate weapon just like a
peaceful picketing or strike or satya-
grah, There wag a time when even
satyagrah was a crime, when the
British regime was here, and when
strike also was a crime. Now, you are
saying that gherao is a crime of the
people who want to get their legiti-
mate grievances redressed, say, for
example, the implementation of an
award. Are you prepared to use force
againt the management? Are you
prepared to put the management in
jail if they do not implement the
award? You are not prepared for
that. Even after going to the High
Court and the Supreme Court, even
after coming out with an award, if the
award is not going to be implemented,
the worker has to do all these things.
When the workers do something in a
peacefu] way, you call it a law and
order problem.

Sir, the cry of law and order .= not
new to us, to the people coming from
Kerala. We have seen it ourselves.
You cried law and order, in Kerala,
in 1959, under the able leadership of
the Prime Minister when she was the
Congress President. In 1964 you sut
ug all in jail, calling us Chinese spies.
What is your balance-sheet? I may

say for your information that nine of'

our Left Communist M.Pg here were,
according to you, Chinese spies and
were detenus there. We have elected
anly one congress candidate, the Law
Minister.  All others were detenus
there and, according to you, were
called Chinese spies. Now you have
got one seat in the Parliament out of
19. How many have you got in the
Assembly? 9 out of 133! In 1865,
you conducted elections there....

Shrimati Lakshmikanthamma: This
is- because democracy is still there.
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Shri Viswanatha Menon: I am
coming, to your democracy. In 1965
you put us all in jail saying that we
were China's agents and you conduct-
ed the elections. You did not get the
majority. Then you dissolved the As-
sembly. That is your democracy.
That is the democracy you are going
to have in Madhya Pradesh also.
When you lose your majority, you
dissolve the Assembly. That is your
democracy. Thig is not democracy,
this is something like hypocrisy, poli-
tical hypoerisy. According to our
Masters, Karl Marx and Lenin, when
the bourgeoisie feel that they cannot
exploit the people with democracy,
they smash the democracy. We will
work in democracy but when you

- wreck the democracy, we know how

to tackle that. We are working in
democracy and we will work in demo-
cracy. We have shown this in West
Bengal and Kerala and we will show
it in the other States also.

I have to say a few words about
my constituency. My constituency is
Ernakulam. Many of my Congress
friends wil] know that place because
the fatal AICC session was held there
before the elections took place. After
that session, you came over for elec-
tions and you lost something, like 8 or
9 states. That was very good. I :ome
from that constituency. If I may be
permitted to say, it is a symbol of the
Centre's neglect towards Kerala. We
want a ship-building yard there, we
want a thermal plant, we want a civil
airport. We want all these things
there. My constituency was repre-
sented by a Congress member during
the last 15 years and for 10 years we
were fortunate in having a Minister
here at the Centre. Our MP was a
Minister here at the Centre and still
we have not got anything. My sub-
mission ig that you are keeping us in
such a neglected condition; you are
not giving us the ship-building yard
and you are not giving us even rice
to eat. I am sure, this is not the way
to solve the problem. Even yesterday
we were saying that the position about
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rice to Kerala is the same apd not a
single wagon has been sent there.

Mr. Chairmap: The hon, Member
will conclude now.

Shri Viswanatha Menon:
finish in one minute.

I will

I want to say a few words about
rice because I come from Kerala. I
will not be surprised if tomorrow the
news comes that the KPCC President,
who is running all over Kerala, def-
ending the Centre, is gheraoed, 1 will
not be responsible if he is gheraoed.
The people of Kerala are threatening
to gherao him. They were gheraoing
Ministers and MLAs. But now they
will gherao the KPCC President also.
{Interruption) . My learned friend
may not like that, but that is the posi-
tion there.

Give us food, give us the ship-build-
ing yard, which you promised 11 years
ago, give us the thermal plant, give
us the Idikki plant. Only by giving
these things, you can win over the
people of Kerala and not by starving
them.

In conclusion, I want to say that the
Party which has lost the majority of
the States, which has not secured the
majority of votes, is sitting there and
is dictating terms to the people. The
people will not hear them. In
Madhya Pradesh you are going to do
it on the 28th; the Ministry; the Chief
Minister there is going to ask for dis-
solution of the Assembly there. This
is the democracy that you have got.

Mr. Chairman: Shri N. K. P. Salve.
He will confine himself to ten minutes
only.

Shri N. K. P. Salye (Betul): I shall
try my best to finish as early as I can.

Better and more competent Mem-
bers from different sections of this
House have already taken care of the
indirect taxes as well as the wider
ecomomic, wolitical and philosophical
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issues connected with our fiscal legis—
lation. I shall, hewever, try to confine
myself strictly to certain faeets of the
direct taxes connected with the Fin-
ance Bill and the fiscal policies and the
fiscal legislation.

Many changes have been contem-
plated in the Finance Bill by the hon.
Finance* Minister. One of the most
commendable of the varioug changes
suggested by him relates to his anno-
uncement that hereafier we shall be
governed by the doctrine of the pros-
pective levy of taxes. Heretofore we
were governed by the doctrine of the
retrospective levy o! taxes for our
direct tax purposes. As a result of
that, whenever a levy was there, the
effective rate was announced under
the Finance Bill and that governed
the incomes which we had already
earned. It was an utterly obsolete
and outmoded method of collecting
revenues by way of taxes on income.
Therefore. all those who are interested
in a very progressive and healthy and
streamlined tax system prevailing in
our couniry would welcome this dec-
laration by the Finance Minister that
hereafter we shall be governed by the
doctrine of the prospective levy of
taxes. At last, by this we have got
rid of an anachronism which had
plagued our fiscal statutes all these
years,

But in this connection the Finance
Minister would do well to clarify a
few points which obscure the position
and are not very clear on these facets
even to the esoferic tribe of tax ex-
perts. The first point that needs to
be clarified is this. Why are the effec-
tive rates which will govern the in-
comes of the current year ending 3lst
March, 1968 not preseribed. in the First
Schedule to the Finance Bill? The
rates prescribed in part III of the First
Schedule to the Finance Bill are only
for purpases of certain sectionsg of the
Income-tax Aet which govern compu-
tation' of the quantum vof the advance
tax to be collected against the incomes
in. the year ended. 3lst March, 1888.
These. rates cannoi be the effective
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rates unless they are enacted under
the charging sections. Therefore, in
the absence of effective rates being
prescribed by the Finance Bill, may I
ask the Finance Minister how for the
assessment year 196868 he is going
to work on the doctrine of the pros-
pective levy of taxes? Iy the rates
prescribed in part III of the First
Schedule are to be converted by the
Finance Act, 1968 as the effective rates
for the assessment year 1968-69 then
this assumplion has some grave impli-
cationg to be considered. The rates
prescribed in part III are very much
on the high side and excessive as
have been prevalent for the preceding
two assessment years 1966-67 and
1967-68. For these two years, the
high rates have been justified because
of exceptional restrictive pressures on
the economy of the country as a result
of drought and famine conditions, but
the taxpayers cannot be condemned
to the same high rates of taxation for
the income of the current year if we
have a favourable monsoon. The
point, therefore, which needs to be
clarified by the Finance Minister is
whether the rates in part III will be
modified and reduced if the economic
conditions of the country show any
improvement,

I deey it my duty to point out that
there is the greatest and most impera-
tive necessity of making our tax struc-
ture very much more incentive-orien-
ted. If our revenues from taxation of
income have shown a lamentable dec-
line in their annual growth from 1962-
63 onwards, if the savings are adverse-
ly affected, if the economy has been
stuggish. if not only the conscience of
the people to pay taxes but also the
cost consciousness is lost, if the mone-~
tary stringency is defying all efforts to
alleviate or minimise large idle capa-
city in our industries, if we are in an
overheated economy confronted with
pressure .of inflation on one side and
the fatuous slump in demand for want
of purchasing power opn the other, I
submit that the vertiginous rates of
taxes on income have contributed
largely towards bringing us to thie
state of affairs. Ome would only con-
sider onself ignerant if the two years.
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of drought and famine conditions only
were to be blamed for this unfortu-
nate state of affairs. This would be
an attempt, I submit, at oversimplifi-
cation of the problem. All endeav-
ours need to be intensified to stimu-
late growth of incomes on absolutely
modern and pragmatic basis and not.
on the basis of any doctrinnaire con--
ceptualism of cheap political slogans.

I have no objection to levying the-
heaviest possible taxes if such levies
can remove the enduring disparities
in wealth, opportunities and power"
which exist in our country. But
heavy taxes unfortunately have not
destroyed these disparities but have
only widened them. Those who have
been able to save themselves from the
clutches of Government either by in-
genious lawful means or by undetected
unlawful means have amassed fortunes
and wealth while those who could not
protect themselves are in an impecu-
nious state. This is yet another reason
for the rich becoming richer (for they
command better resources to thwart
the oppression of the State) and the
poor becoming poorer.

Equally trommendable are the sug-
gestions made by the Finance Minister
regarding amalgamations. He has:
conceded that amalgamation of compa-
nies, which are not economically do-
ing very well, with other units, will
bring about economy of scale as well
as increased efficiency and producti-
vity. In this connection, I would like
to put to the Finance Minister that am-
algamations which have taken place
so far should not entail any tax liabili-
ty because there is a consensus of legal
opinion that under the existing pro-
visions contemplated in section 41(2)
of the Income Tax Act which brings
the income-tax on the balancing
charge of assets transferred or under
the provisions of sec. 45 which refers
to capital gains, they do not attract
liability in the case of amalgamation.
Whis is a plausible view of the law.
The Finance Minister having accepied
in principle these amalgamations for
effecting ecomomies of. scale for in~
creased: efficiency and productivity, in
the larger interests. of the country
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amalgamations are desirable. I would
request him to direct his department
not to rake up the issue in respect of
amalgamations which have taken
place so far,

Equally praiseworthy are the provi-
sions contemplated regarding tax holi-
days. Those who are connected with
the working of tax laws know that
so0 far the tax holidays were an abso-
lute illusion. New industrial under-
takings in the hotel industry could not
take advantage of these tax holidays
for the very simple reason that in the
initial year there wag wvery heavy
development rebate or there was dep-
reciation when the companies did not
earn and when it was time for them
to take advantage of these, it was not
“here. It was a deception. The Fin-

nce Minister has taken good care to

ationalise these provisions. The am-
endments he has made by the an-
nouncement he made the other day
make the relief real and effective -0
as to truly serve the purpose for which
it is intended.

A word about cl, 27 of the Bill in

which the Income Tax Act, the Wealth
Tax Act and the Gift Tax Act are
sought to be amended. By this we
are switching over to the functional
system of working from the unitary
system. So far, the work of initiation
of proceedings, investigations, quanti-
fication of the total income, quantifi-
cation of the total tax liability, de-
mand notices and also collection, all
were vested in one set of hands.
Now it is a different set of officers
doing it, fooking into different phases
of assessment., Shrimati Mukerjee
said that this is contemplated to avoid
some sort of corruptions. I do not
:now whether it is done to avoid
sorruption or not, because corruption
smanates from the attitude we follow;
it stemg from the moral fibre of the
people, the officers and the assessees.

But then so far as the switching to
the functions] system is concerned, I
suppose it iz a bold experiment by
which we are introducing a great
amount of specialisation. and this spe-
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cialisation ig expected to introduce
some efficiency in collection of tax as
well ag involve less harassment to the
assessees. I have at the same time
some inhibitions about the success of
this system which is based on the USA
pattern. I have had the privilege to
see the system work in the USA. I
must point“out that there is one basic
difference in our system of tax as dis-
tinct from the system they have in
the USA. There they very largely
depend on automation, electronic de-
vices and

electronic  computers.
Therefore, this functional system is
absolutely  inevitable, ineluctable
there.

But once we have taken this
bold step, we should have a sus-
tained experiment on it for at least
four or five years. Unfortunately, we
are changing our laws even before the
ink on them is dry. Let there be a
sustained and proper experiment on
these lines. We should not go on
changing our laws as often as we do
now because we are suffering from a
most deadly malady of making inces-
sant changes ip wur tax laws, parti-
cularly the Income Tax Act, right, left
and centre, in season and out of season
when we are here in session,

The kaleidoscopic changes which
have been made to the Income Tax
Act ip the last five years are incredi-
bly fantastic. Such continuous tinker-
ing with tax laws creates an impres-
sion rightly In the minds of the tax-
payers that without proper knowledge,
experience and maturity experiments
are made with fiscal legislation by
politicians on what turns out to be
half-conceived ideas and ill-digested
notions to ineffectively set right the
mechanisy of direct taxation. This
not only stultifies and impedeg the
healthy growth of fiscal laws but has
more pernicious ramifications. It
creates utter contempt and disrespect
for our tax laws which every unstable
law of the land deserves.

Mr. Chairman: He should conclude
now

Shri N. K. P, Salve: Would you not
give me five minutes more?
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This will interest you also.

. Mr. _(}halnnan: I am pnly interested
 calling as many memberg ag I can.

‘Shri N. K. P. Salve: This Act started
with 298 sections; 97 sections of these
were amended, 11 sections were dele-
ted, and 60 new sections were added;
ehanges less drastic than omissions
have been made in 22 out of the 60
sections.

Mr. Chairman: That
known,

Shn N. K. P, Salve: What I am
pointing out is that this type of tinker-
ing with the law....

history is

Mr, Chairman: That has already
been stated.

Shri N. K. P. Salve: But most com-
mendable has been the announcement
by the Finance Minister that the prin-
eiple of deduction at source vriginally
supposed to cover the professional fees,
brokerage, commission ete. is now so
much whittled down. This recom-
mendation of Shri Bhoothalingam is
one of the most obnoxious things. I
do not know who named him Bhootha-
lngam, but his recommendation on
this matter did not befit even a ghost
eor a devil.

The interim report of Shri Bhootha-
lingam is a monument of mediocre
talent and inexperience in vur tax
administration. I only request that
for bringing about improvement ip fis-
ca] legislation the work must not be
distributed in the spirit of patronage
and charity, It should go strictly by
merit and entrusted only to those who
are known for forensic skill and tax
expertise,

There is a tooth paste allowance
given by the Finance Minister of Rs.
26.

Mr. Chairman: He should conclude
ROW,

8hri N. K, P. Salve: I have conclud-
ed.
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Shri N. Dandeker (Jamnagar): 1
should ke to begin by trying to set
this Finance Bill against the back-
ground of the present conditions.

I think it will be conceded that the
first outstanding feature of the pre
sent situation is the low level of agri-
cultural production, where, because
of past neglect, the monsoon continues
to he gur only rescuing and decisive
factor.

The second feature is the high level
of prices which continue to move up-
wards, and here what was needed
was to discontinue deficit financing,—
but it has not been discontinued as I
have said in my speech on the
budget,—to reduce drastically ‘the
current consumption expenditure of
Government, but that too has not been
done; and to avoid and reduce the
wasteful Government investment, but
that too I regret fo say has not been
done.

The third feature of the preseni
situation is the low rate of industrial
production and of exports, both of
which continue to fall. The urgent
need here is to restore, in the frst
place, basic law and order in the
country and alse industrial discipline
in the country. [ have just come
from Calcutta, and I am not surprised
at the extent to which industrial
activity in the whole area has been
affected; the whole of the industrial
region from Calcutta right up to
Dhanbad, through Howrah, Asansol
and the Ranigunj coal-fields, has been
affected by a state of utter lawless-
ness called gheraos and other activi-
ties of that kind. This is not a matter
for the Finance Minister, but I do
think it is a matter to be emphasized
in the present context. Secondly, it
is necessary to remove all shackles on
industrial activity, ‘Thirdly, it ‘is
necessary to restore dynamism in the
industrial economy by making risk-
taking and enterprise in the produc-
tion of goods and services worth
while. This is relevant to the Finance
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Bill. And finally, it is necessary not
so much to inhibit consumption by
making it more expensive, as to make
savings and investment postively more
attractive in preference to consump-
tion.

It is from these standpoints, namely,
the effect of this Finance Bill on ex-
ports on the one side and revival of
exports and industrial activity on the
-other, that I propose briefly to
examine the repercussions of the
finance Bill. Let me consider tirst
the problem of export. The rupee
‘was devalued in June, 1966. The fcr-
mer Commerce Minister was known
to be bitterly opposed to devaluation
and so he seems to have set out deli-
“berately to ensure its failure, 1 say
this because the measures that we
‘have taken following-this devaluation
in respect of international trade, that
is, exports, were remarkable. In the
first place, there was indiscriminate
abandonment of all export promotion
schemes in respect of all non-tradi-
tional exports; and secondly, he
Taunched out on an “export inhibi-
tion” scheme by launching indiscrimi-
mately a high and wide range of
-export duties on traditional exports.
“The consequent fall in exports is now
well known and it is continuing.

Superimposed upon this situation
.have been other factors affecting
export which cannot be ignored
There have been over the past one
year, to confine the argument to only
-one year, Inctreases in wages and
other manufacturing costs, incraases
in freight ratess recenfly armounced
by the Railway Minister, increases in
‘the cost of road transport by increas-
ing excise duties on petrol and diesel
-ofl, increases in ocean freights, steep-
1y enhanced recently on account of
‘the closure of the Suez Canal ani,
finally, increases in excise duties and
countervailing import @ufies, In this
sftuation, it seems to me, the urgent
tieed, looking at it from ‘the point of
view ‘of fhe Finance Bill, was to face
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squarely the.problem of export reces-
sion. It is no longer a problem of
expert promotion. We are starkly
facing a problem of export recession;
and it is from that angle, I shouid
have ‘thought, that the Finance Bill
would have been constructed. I sug-
gest what was necessary was firstly
to institufe quickly in some direct,
positive forms, schemes for export
promotion in selected non-traditional
goods. Secondly, to boost exports by
re-examining the whole scheme of
export duties, not from the revenue
point of view, but for deliberately
activising the expert of traditional
goods. And finally, to maintain pro-
fitability by retaining the export in-
centives in the tax structure. Instead
of this, we have this picture: some
niggardly schemes of cash subsidies
are being worked out at smail's pace,
in regard to non-traditional items of
export, secondly, there has been some
fiddling sround with export duties,
not so mue¢h in the Finsnce Bill, as
by notifications issuwed under the
uppropriate Acts. For instance, there
is some -expert duty reduction in
regard to tea, so as merely to newtra-
lise the incresse in excise duties and
to simplify the assessment of duty;
not, in other words, with the positive
object of stimuldting the exports of
tem, But merely to neutralise sothe
otlier %kick that fhe tem indtstry has
got elsewhere. Then thére is a relflac-
tion of sermre sort in ‘Wipdrt duty ‘oh
jute manufactures, @id Teéduction of
export Huty dn dertdin catePories of
Tranghinsse dre @nd ékport duty o
iron ore and fites,

I am glad that in his recent speech
for consideration of the Finance Bill,
the Finance Minister @id, in respect
of ‘manganese ore atfl Irdh ore, thike
some changes that go in the right
direction. But my submission in
regard 'to these duties and specifically
in regard to jute, tea, manganese ‘ore
and iron ore, is that these frifling
wdjustmetits in Export -dutles wre hot
what the present situation requiréd.
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What the present situation required
was, regardless of the revenue con-
sequences, a positive approach on the
subject of promotion and a revival of
our exports in traditional goods.
Thirdly, this Bill contains a remark-
able abandonment of tax incentives
in regard to exports. I refer to clause
2(4) where certain export incentives
in relation to the taxation struccure
vhich this Finance Minister himself
ntroduced.—and introduced rightly,—
w¥ay back in 1962 and 1963, are now
being terminated with effect from 6th
June, 1966. I will not go through
the speech he then made in justifica-
tion of these eXport tax incentives,
but I will say this: that between 1862
and 1963 on the gne hand and 1967
on the other, there has been such a
tremendous intrease in costs, of
wvarious kinds, in the exporting indus-
tries that if there was any time when
these export tax incentives should
have Leen continued, and not dis-
continued, this was the time. But [
am swiprised that just the opposite
action is being taken to what the
situaticn requires.

I turn now to the proposals in con-
nection with revival of industria!
activity, for introduting dynamism
into the intdustrial etonomy, so that
what looks like a recession of” a
serious kind,—call it slump or reces-
‘sfon, it does hot matter,—might be
arrested. If it is not, I dp not know
what sort of situmtion is gbing to can-
front us this time next year., In this
regard, ] must concede that there are
some admirable provisions contained
in the Finance Bill as well as in the
speech of the Finance Minister the
other day, moving the motion for con-
sideration of the Bill. I refer to
provisions relating to amalgamations
which are a#imirable; provisions about
new industrial undertakings where,
for the first time, the tax holiday is
flesigned to be effective; provisions in
regard to ihdustrial undertakings
employing displacedl persons; rehabili-
tation allowance in regard to infus-
tries whith may temporarily be dis-
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continued by natural catastrophe or
civil commotion; and continuance of
benefits to priority industries, This
collection, 1 must concede, is good.
But I would like to add that many of
these provisions come too late, cun-
cede too little and are hedged in o
much. I wish the Finance Minister
had more courage, because these are
the right things to do. There is no
point, on the one hand, doing these
things and on the other hand tying
them round with so much of red-tape;
in the result the assessee who with
good intentions wants to take the
benefit of these concessions will find
himself tied up in knots.

I would like to say a word about
amalgamations. [ support the speaker
who said,—I have myself taken that
view,—that many of the concessions
which are now statutorily enacted in
regard to balancing charge, non-levy-
ing of capital gains tax, gift rax, atc.
are only really -clarificatory provi-
sions. I take the view that in the
law as it stood, these impositions
could not be levied any how. In order
to remove doubts on the subject, I
would suggest that the Finance
Minister may ider my amendment
by which the effect will be that these
provisions relating to amalgamations
will have effect as if they were always
in force. There are two or three
other shortcomings in the amalgama-
tion scheme, First of all, it is not
clear whether the bugbear about
“deeming” certain transactions w be
dividend will be elimimated, and
whether unabsorbed depreciation of
amalgamating companies wil be
carried over to the amalgamated com-
pany in the same way as the balance
of development rebate and develop-
ment allowance is to be carried over.
Then, there are certain defects in
regard to sharehelding requirements
which also require to be removed.

 Having paid just tribute to the
¥Finance Minister for the changes he
has made in regard to and with the
purpose of acfivating industry gche-
tally, I wonld like to say that the




14883 Finance {No. 2}

[Shri N. Dandekar]
main burden on industry today,—the
~main factor which inhibits the revival
of industrial activity—is the burden
of taxation. I would like to deal with
this a little more fully. It has been
the fashion of the Finance Mimstry
time and again to reiterate that the
boirden of taxation in this country,
measured in terms of the percentage
of national income that is taken away
as tax is probably the lowest in the
world. The figures certainly seem to
support that proposition. 1 have here
an article that appeared in the Hindu-
stan Times this morning which indi-
cates that only 14 per cent of the
national income in India is absorbed
in taxation, whereas in a majority of
the advanced countries and some
‘under-developed countries also, the
percentage is considerably higher. As
a fact, in terms of a mere arithmeti-
cal statement of figures, one has to
concede this. But I deny the conclu-
sion which the Finance Ministry tries
to derive from these figures. 1 sug-
gest that they mislead themselves and
the country by saying that this means
that this country is the lowest taxed
in the world. They mislead them-
selves, because they fail to take into
account two important circumstances—
firstly the level of national income
per capita in this country compared
with the level of national income per
capita in the countries with which
comparison is made; and secondly,
the proporation of poulation paying
direct and indirect taxes in this coun-
try compared with those countries. 1
suggest, if these two factors were
taken into account it will have to be
conceded that India happens to be the
highest taxed country in the world,
not the lowest.

Now, Sir, as regards introducing
dynamism in the industrial tempo and
economic life generally, I have
already said that the two considera-
tions paramount in this connection
are, in the first place, whether par-
ticipation in industrial activity as a
matter of enterprise and risk-taking
is or 1§ not worthwhile, The taxation
structure in this country, 1 submit,
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makes it increasingly not worthwhile
to engage in enterprise, to engage in
risk taking, to go forward, to look
forward to better times even if the
present times are bad and so on.
Secondly, the taxation structure not
only does not make savings and
investment more responsive to capital
demanfls, but attempts induce more
savings by the simple expendient, as
they think, of making consumption
more expensive.

What is to be done about it? I
think the answer is simple and one
must approach it in a straightforward-
way. There can be no hedging around
with this business. Either this coun-
try is excessively taxed, either enter-
prises and risks are inhibited, either
saving is inhibited and investment is
inhibited, or it is not. Let us have
it cleared once and for all. My judg-
ment is that they are inhibited, I
therefore feel that there is a conside-
rable case for drastic changes in the
direct taxation structure.

I suggest, firstly, that all surcharges
must be abolished and the basic levels
of persomal and corporate taxation
must be substantially reduced,
Secondly, the double penalising of
those having unearned incomes, once
by way of wealth tax and again by
way of surcharge must certainly be
discontinued. Thirdly, exemption in
favour of savings must be liberalised
and not hedged in. I have gone
through the various provisions in this
respect. They are well intended, but
they are so hedged in. Let me illust-
rate this by reference to dividend.
When ] first saw in the newspapers
and heard here that dividends up to
a certain limit were going to be total-
ly excluded from total income I
though it was good. But now I find
that if you have dividends only up to
that limit that will be excluded from
the total income, but if you have divi-
dends Rs. 5 over, the whole dividend
will be included in the total income.
It does not make sense to me. What
does make sense is this: If this is the
kind of taxation relief, a large number
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of middle class people who have some
investment and so on will promptly
dis-invest to a point at which their
divident income will come down to
Rs, 500 so that they can get that
benefit and then look around for
investment in other directions. Fur-
thermore there should be no ‘cheat-
ing' in the name of simplification. I
deliberately uyse the word ‘cheating’.
I know the Finance Minister too well
t0 appreciate that here it is not he who
has done this thing, but it is the
bureaucrats who have got the better
of him. In the name of simplification
the most dreadful thing has been done
to the rate of taxation on long-term
capital gains. I have worked out
every conceivable type of example.
Technically, it is a simplification; there
is no question about it. You simply
take your capital gain, take off a cer-
{ain amount, add the rest to the total
income and calculate the tax. But
when you compare the tax as it would
be now under the present provisions,
and the tax as it will be after these
provisions regarding long-termn capi-
1al gains are embodied in the way they
are sought to be embodied in the relief
provisions, the increase in burden of
taxation, particularly on those whose

income levels are low, from nil upto

somewhere around Rs. 20,000 to
Rs, 25,000, in terms of long-term capi-
tal gains is really monstrous. If the
Minister would like, I can work out
a number of examples for him, but I
am sure his technical department is
competent enough to tell him what
would be the amount of tax on long-
term capital gains with the law as it

stands today and the amount of capi- -

tal gains tax as on the law as it would
be tomorrow, if certain levels of other
income were assumed and the new
provisions applied. I suggest that that
sort of “simplification” must be knock-
ed out.

15 hrs.

In the field of indirect taxation,—
my leader, Shri Ranga, has already
dealt with the impact of indirect taxa-
tion. What is required in terms of
diminishing the crushing burden of
1398 (Ai) LSD—9.
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indirect taxation is in the direction of
increasing the purchasing power of
the people so that not only will their
standard of living be improved but
it will put an end to the recessional
stage of industrial activity, which
must once again be revived, because
without demand there is nothing one
produces for. Only Bhilai steel plant
produces, whether the stuff is required
or not required; they produce moun-
tains of iron rails, even when they
are not required. Ordinary industries
do not do it; ordinary industrial pro-
duction is geared to demand, and if
there is no demand, there is no pro-
duction; and if there js no production,
you have a continuance of industrial
recession, )

S0, 1 submit, the time is not for
inhibiting consumption; the time is not
for reducing internal consumption for
increased exports. The time is to sti-
mulate production in al} directions.
One of the most important directions
is to increase the consuming and
purchasing power of the people sO
that the recessional situation may
improve. I suggest that two things
are necessary for this. Far from an¥y
increase in the levies on consumer
goods and services and on consumer
durables, there should be a substan-
tial reduction of taxes cn such goods
and services all round.

One word I would like to say,
finally, about this vexed question of
deduction at sources, I really appre-
ciate the response which the Finance
Minister has made to the very strong
public opinion on this subject. This,
again, was an example of the bureau-
cracy running amuck. It is accepted
that there is such a thing as deduc-
tion of tax at sources from income, as
one of the well-known devices for effi-
cient collection, for avoidance of tax
evasion and so on. But that exercise
iz legitimate when confined to those
categories of income for the earning
of which no expenditure has to be
incurred. But where you have got
income, what is miscalled “income”
because it is really gross receipts,
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where you have got gross receipts
from which tax is soughi to be deduct-
:ad by describing it as income, when it
i not, and for the earning of which
considerable expenditure has to be
incurred, then, really the bureaucracy
is running amuck. So, as [ said, I am
appreciative of the Finance Minister's
response to this particular siiuation
by abolishing the whole thing except
in relation to collection of tax at
source on the payment of interest.
As T gaid, with the exception of dedue-
tion of tax at source in regard to
interest, he has been good enough to
abandon all tha other proposals in this
regard.

‘There are, however, two suggestions
I would venture to make to him with
a view to improving this very scheme
and making it less harsh on the
asgessees. The first is this, The kind
of affidavit which those who are not
assessees are required to give
requires of them the faculty of clair-
voyance, If, for instance, ] am one
such fortunate person, that I have
income below the taxable limit and
I have interest income coming in the
month of April, I am supposed to give
&n affidavit to the effect that I will
not have income at the end of the
year that will make it liable to tax.
How can I do that, unless the words
“top the best of my knowledge and
belief” were introduced in that affi-
davit or the statement, so that I cam
honestly m2ke a statement before
April, when I would be giving such
an affidavit, that I have to the best
of my knowledge and belief no
income beyond the taxable limit and,
therefore, please do not deduct any
tax on my account. If those words
were there, 1 can understand it
Therefore, 1 would suggest to the
Finance Minister that the wording in
the affidavit should be *to the best
of my knowledge and belief” by the
declarant,

: Shri Morarji Desal: How can it be
anything else? ) '

JULY 26, 1967

Bill, 1967 14888

8hri N. Dandeker: The wording is
“it will not exceed the taxable limit."

Shri Morarji Desai: It is {0 the best
of his knowledge,

Shri N. Dandeker: No, Sir. The
way the income tax departments con-
siders the law, since the time I left
it is....

Shri Morarjj Desai: It is the same;
that is why you know it.

Shri N. Dandeker: ....that com-
monsense interpretation is ruled out.

The second suggestion I will make
is this. Just as a person declaring
that he does not have income beyond
the taxable limit will not have any
tax deducted at source, similarly,
those who declare and produce a certi-
ficate from their assessing gfficer that
they are already assessees, when the
district in which they are assessed is
known, the register number is known,
the general index register number
etc, are known, those people should
also be allowed to file a certificate
from the income-tax officer to the
effect that they are already being
assessed, so that they too may have
np tax deduction at source.

I say this because I know that a
very large number, by far the largest
number, of recipients of interest on
fixed deposits and various other kinds
of deposits with companies, firms,
banks and so on are of lower and
middle income groups. They will,
almost certainly in all cases, be put
to the bother of collecting the whole
lot of tax deduction certificates—
some of them will be lost and there
will be massive correspondence—and
they will have to apply for refunds.
Altogether the exercise will not be
worth the candle and it seems to be
an unnecessary exercise. :

Sir, I have endeavoured to indicate
that in my judgment, in so far as the
‘basic requirements of the current
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situation are concerned, namely, the
growth and promotion of exports, the
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ment of savings and investment, the

Finance Bill is extremely wanting.
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T & W WAT ¥ FwT g AA
FEFT IG AT [T MW §) Yo
9o, fagre, wome WX ;W T &
aftadt go o ¥ Az WO FT W R}
g S FRT T AT FEAT T § 98
14 ¥ fes sz @ § #ix =¥
FI YN AT FX @ § walw
q9 OS5 Y 12 4% A1 30 ¥ AW
T4l &1 9 faaew g% 39 7 W
W A WIWE 5797 1299
9 30 €% Iq FN T TIT 14 T
T (#2000 & Y I8 FAT WY
W19 1 AT AT FA A5 01 AT
ag i for fw, T AT @izAT
F g=T F97 FAAT | qF W7 A
AT H FEFNATNGITTT
& g TIAF W ¥ 1 OF T 45
g5 zadt sma {9 % Ifag o
# f& s faw @ 3% 9% 3
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W Gisard ardt § /T q4 A A9
w3 e 9Ty § 7w wg dwgm
at srg FY §ararT guT 77 99 gt §
TqaT AT FY G2EIT 12 A A X
AFT 1 5 9TE A Y FATIT ALY @1 HEHAN

gaO,aTT g § % Wit o 3372
wiawa & 7 § fs T A A
®l FREE & far st 13 6
wiEaTyr qEl § T AT ¥ AN
g feur wmg @1 25 W@ =T A%
HqAT 7 qHAT § 1 A T K CF AT
FT AT FTAT GO | AT AT AT gAC
#1 -Fgw Ffen fGad 25 &
A gAT T 9% @ w9 7 fRw
T AL qwA o A g AL
7g & f& w9 s3ar 2w A9 fr &
14 54T 1 3 w9 A ¥ W &I
T I @IS @ & {vaq e o waAr
2 A4 W17 Y 9T SE0 T 6TT
ax fgar @ F|r IS4 FAT FT
frer mshdll @ W1 a9 IR @A
1 #f  wfeieim o190 & 9 &1

T Gal A A A AT faw AT
1 ema faqrar wvgar § 1 OF aTd
qg TNET FE( TE, T AR T AW H
fe daed {we¥ f& & wEwEr
¥ g &% 3¢ o Nfge | B F1T
F fag st T w17 ¥ faw Toa%
JOAM FW@ A § G AITRE 6O
qutd Gt g WlET A% I Ay |
FuTt qgr IS § ag fa3w & <fma &,
IrrEEfEaT 7 AT gL W oI
gary oey & | (w3 gurdr (g
F saEr ux AT W gW Amed €
o1 ggt § g0 GG w1 g g
19 T1gT ¥ Fmy § A7 fewiz da
& Amy § fewle  Fogesa ¥ gHma
% mfae qédw Wt (wed & fow
o e 30 @eded Www
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s WY 98 ge & faar edw ¥ (A
fadza § fs ag ot wrdw &0 fagia
¢ f& mrgde arw w9k ofsas dec
ZAT &1, fasee THAHET F 79 JAF
# @ Ay wfgq 5 d92< Bagr dory
#, @ IRAT G K 3 owF A ag
HAMAT T IS K TIA FT AT
R A ge ¥ | Iq w0 awg ¥ fwar
& rafeea gt grar § o o) 1 ag
Hiwr agt faaar @ i+ ag ot w19 wzar
RN I EM FL ) Al FA 99 ar)
& T fame w7 & 39 & frars $ifwg
foag# fr §eax 1 St mgdT qwee
HFE AMAT T & AT aF ) qwUC
afeas G ¥ qrq 341 7% &1 79737 |
AFT AT W F qrw BrEAT TG L,
WY A AT AFA A G12FE qgET
# FEC 77 wvam 3z amm ey
AT FEF samn & samm aEw dar
w3 foraq TEqraY &1 qex 7 meqr d9e7
faa a% 1 waam
Shri . K. Tapuriah: At what time
‘the hon. Minister will reply?
Mr. Chairman: At 430 today.

Dr. P, Mandal (Vishnupur): While
moving the Finance Bill, the hon.
Finance Minister said that it is the
primary duty to collect rewenue to
meet the essential expenditure with-
out deficit financing. I wish t, say
that the Finance Minister should re-
gulate the expenditure in such-a way
that the people may get relief out-of
it. I request the Finance Minister that
‘he should not indulge in expenditure
on novelties like Revolving Restaurant
in Ashoks Hotel, prestige buildings,
Jayanti Shipping affair, ete., Our
Government js more prompt in im-
porting than in producing in our own
country. The Government have gpent
more money in importing food than
what has been spent for irrigation
since Independence uptp this year.

The. Finance Minister hds gnnounc-

ed some concession on footwear upto
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a value of Rs, 5. I think, he has no
time for marketing, Does he think

that a pair of footwear will be avail-
able within Rs. 57 Even a single shoe
will not be available for Rs. 5, not to
speak of a pair. So, T reques; the
Finance Minister to raise the conces-
sion on footwear upto a value of
Rs. 15,

During the budget speech, our
Finance Minister assureq the House
that there would be no price rise, But
every day the price is going up and
up, beyond the purchasing power of
the common people, who are hard hit
by this.

I would now like to express some-
thing relating to my district, namely
Bankura
was a surplug district in 1964 and.in
1965, but in 1966 it had become
famine-stricken and the people are
now turning to beggary as a result of
complete drought in the district im
1966. Government had sanctioned
the Kangsabati project in the Second
Five Year Plan, The cost wag Rs. 25
crores and The command area was
B lakhs acres But the Second Five
Year Plan has passed, the Third Five
Year Plan hag passed and two years
of the Fourth Five Year Plan are also
going to pass. But during the last
year only one lakh acres were irriga-
teq If only the Kangsabati project
had been completed in the Third Plan,
Bankura would have remained a gur-
plus district for ever. But this was
not only completed but the Irrigation
Ministry put up an objection in regard
to the minor irrigation project also in
command area. As a result, no minor
irrigation works were also done :n
this district. Last year, under wvery
great protest, this objection was with-
drawn and some minor irrigation
works were sanctioned and some
bunds etc. were constructed; some
tube-wells were also sunk but the¥
are not working even during this year
because of lack of power. Though
these minor irrigation works were
done with heavy expenditure they
cotild riot be worked because of lack
of power. There séems to be no co-
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ordination with the Irrigation and

. Power Ministry, and, therefore, these
tub-wells have remained idle. Over-
- head electric wires are passing
“through the villages but there is no
- substation tp supply power. The lines
are running through the cities and
towns to supply powdr but not to the
villages for use in agricultural pur-
poses, Therefore, 1 feel that the Irri-
_gation and Power Ministry should be
tagged on to the Food Ministry so {hat
. food production may not be hampered
. for want of power.

The Food and Agriculture Ministry
should be treated on the samg footirg
as industry. There are s0 many ave-
nues for financing agriculture but they
are not sufficient to cater the needs of
the cultivators. If we wish to produce
sufficient food in our country we must
fulfii the needs of the cultivators so
_that they could cultivate their land
without suffering from want of funds.

Our Government are very sympa-
thetic to the backward classes, But I
- find that one-third of the budget for
_backward classes has been cut. Rs. 40
per month stipend in post-Matric has
been ganctioned for the backward
clases, but if the budget is cut by about
33 per cent T do not know what will
happen; I would like to know whethner
the number will be eurtaied or else the
amount will be curtailed, So, 1
request the Finance Minister to con-
sider this mater gympathetically so

that the budget for the backword
classes is not drasticall cut.
Mr, Chairman: Shri J. K.

Choudhury. He will only confine him-
self to essentials,

Shri 3. K. Choudhury (Tripura
West): Mr. Chairman, last time 1 was
given three minutes. With the time
that is available today to me, there is
no time to make any reference to non-
essentials.

This time also, I will confine myself
to only one aspect of the budget, I
mean defence, It is particularly so
because only this morning when in
this House there was a calling atlen-
tin motion, ceriain revelations made

in a Sub-Committee of the Foreign
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Relations Committes of the American
Senate were referred to, how Ger-
many sold tanks, and aeroplanos ete.
and they passed from Iran to Pakis-
tan. Our External Affairs  Minister
said that the German ambassadcr had
assured him that the Government of
the Federal Republic of Germany had
never sold any such things to Pakis-
tan. L'g,erally it is true, but it is
only a wefbal jugglery, I do not say’
of our own External Affairs Ministry,
but jugglery done elsewhere.

It so happenad that [ had during the
recess gone to the Library. There was.
a teleprinter news that the German
Government sold F-86 aeroplanes to:
a firm of brokars by name Marex AG
and this private firm sold them to Iran
and Irap passed them on to Pakistan
in the name of getting them re-
paired, Of course, we know that
they will be available to Pakistan
whenever she attacks India. That is
only one point.

In the same manner, these defence
questions, have been on us in this:
House for the last few days. Many
questions have been raised. For ins-
tance, there was the question of Lati-
tilla-Dumabari, two of the villages on
the border of Tripura within the limils
of the Cachar district of Assam which
had been occupied, along with two-
others, by the Pakistan army.  The
reply was that subject to certain
measurements by the survey authori-
ties of the two countries, these are
for the present, under Pak occupatioi.

Then there was the question of ecer-
tain villages in the Karimpur thana
of the District of Nadia and other
border districts. It was said that
after the demarcation of the bounda-
rises, it had been settled that these
villages belong to India; it is now only
a matter of taking over by India. T°
should like to ask the Minister to:
order that these be taken over and see
what happens.

Let us go to the bigger prcblems
in this matter of surrender of our:
territories. Did we not occupy the
Haji Pir Pass? Have we not always
proclaimed that Kashmir belongs to-
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us? Have *fe not in the loudast
voice assertid that Kashmir is an in-
tegral part «f our territory? But what
happened? Pakistan was the aggres-
sor. We kno w it from established facts
from the report of Adm, Nimitz and
from U Thant’s revelations in the
Security Council, that Pakistan attack-
ed first. We counter attacked and con-
quered our territory from Pakistan
and wresterl it by force because she
used force 10 keep it. But what did
we then dot' At Tashkent, we made a
gift of our ywn territory, *reconquered
from Pakistan, to Pakistan again and
this in the name of {ruce. P

Finance (No. 2)

Is there anybody in the world, is
there any such fool ag that who will
ever believe that we are very serious
about our (laim on the Pak-occupied
areas of India? I can not think there
is any. That is your territory, and
you regain it from the aggressor by
force when he has been an aggressor
again, and then you make g gift of it
to him in the name of truce. That has
been the policy all over. Whenever
there has buen any dispute raised by
Pakistan, we have at once said: Jet us
go to arbitration. And it is Pakistan
that has raised all the disputes,

We made the same mistake origi-
nally about Kashmir itself. Our
Prime Minister, Mrs, Gandhi, I re-
member having read it in the news-
papers—said at the New York World
Fair when opening the Indian pavilion
there that taking the question of
Kashmir to the UNO was a mistake.
It ghould have been cought off and
finished at that time., Three days
were wanted by Gen, Thimmiah to get
all the raiders out. And Sardar Patel,
is one of his speeches afterwards,
while addressing our troops in Kash-
mir said: *Had things been otherwise,
you would now have been in Pesha-
war or Rawalpindi.,”

I leave ouy all those old things, What
is happening just at the moment?
Pakistan is building a 80’ wide road
just within a mile of the border of
Tripura, to the west of Agartala town.
The water of this areg flows down in-
to Pakistan by a river called Howrsh
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and two very big canals, and that 60°
wide road is meant for military pur-
poses, so that she can run her tanks
over it. This road has closed all these
canals, and Agartala Town is going
to be gsubmerged. What have we got
to do? To protest?

We know how to make protests, and
in our protests we use all the ad-
jectives that are in the English die-
tionary. Firsgy it is g protest, then it
is a strong protest, then it is a vigorous
protest, then it iz a tremendous pro-
test, and then perhaps it is a thunder-
oug protest. Al] these gp into the waste
paper basket in Pakistan. Herg alse,
our protestg will all go into the waste
paper basket. But then the town of
Agartala will be under water all the
same, and the people will suffer,

‘Then I come to the age-old refugee
question. We have just got informa-
tion that refugees are coming to the
district of Cachar from Pakistan, and
they are lying like animalg here, there
and everywhere under the monseon
rain. Nobody is taking any notice of
them. How long will this continue?
In Tripura itself 50, to 60 persons
come every day., ‘That is a question
which has never been settled.

There was the Nehru-Liagat pact,
that each country was responsible for
its own minorities, Who hay cared
for it? We in India, not Pakistan. In
the same m , the Tashkent decla-
ration—who has respected it? We im
India, not Pakistan, And so, these one
sided treaties are only to be respected
by India, and Pakistan can deal with
them as mere scraps of paper, I do
not know for how long we are going
to tolerate this kind of things.

We are wedded to peace, we are
wedded to non-aggression, and there-
fore we shall wait for Pakistan and
China to attack us again if we ever
want to regain our territasy by push-
ing them back to the criginal border.
Suppose they do not attack us again
in future. In that case whatever has
been taken by China remains with her
whatever has been taken by Pakistan
remains with her, Then, why all this
tall talk of regaining our territory
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from China or from Pakistan? It is

better, then, we say whatever has been
taken has been taken.

Then, there are people who say:
why not bezin talkg with China, why
not come to  terms? But on what
terms? They say, “Whatever we
have taken is ours, how much
.10T€ are you going to give”? Are we
prepared to talk on  those terms?
These things will have to be settled.
Some answers will have to be given.
This kind of weak policy will never
help us.

Certzin measures, therefore, have to
be taken. We have ceded territory
not only, as I said, in Latitila and
Dumabari, not only in Karimpur in
Nadia, and also in the Haji Pir pass
in Kashmir, But at the verv time of
partition the Chittagong hill district,
a district with only three per cent of
Muslims, the whole district was given
away to Pakistan without anybody
knowing this, in a moment of
forgetfulness as it were, Since
then it was never cared for by
any body except the unfortunate
victims, It is adjacent to Tripura
Pakistan has built a dam over a river
called Pheni and in that dam ang re-
servior, they have submerged 25,
square miles of Tripura territory. They
said that they would pay compensation.
Now they say, “these areas belong to
us, and there is no question of com-
pensation.” That is what Pakistan
says, In fact whatever has been
submerged of Tripura, belongs to
Tripura, But we have kept quiet about
it, That is the way we are going
about these things. Lathitilla-Duma-
bari are just adjacent to Tripura and
within the Worder of the district of
Cachar in Assam. Now, this policy
of nibbling gradually is Pakistan's
tactics, and I should say, it is good
tactics in the sense that on our side
we think: After all, it is a question of
tour villages here or six villages there
and one need not go to war on  that
score’ And thus gradually, it is a case
of @ving up small pieces of tertitory
from time ‘o time, In Lathitila end
Dumabari, *akistan is on the one side
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of a bottleneck. On the other aide,
there are the hostile Mizo foothills, If
the hostile Mizos suddenly come up to
the foothills and Pakistan gives a
sudden push, they will between them,
close the lifeline of Tripura so that
Tripura will be detached from India,
and will altogether go out of India.
And perhaps it may be said then that
after all like the Chittagong Hill
Tracks it is very far and a small dis-
trict; well, instead of going to war, let
us make a present of it to Pakistan!
In return for what, I do not know.
Perhaps gratis.

Then there are 12 thanas in the
district of Sylhet, which in the Rad-
cliffe award have been said in words
that should come to India. They are
adjacent to Tripurg and Cachar.

Mr, Chairman: Please conclude,

Shri J. K, Choudhury: I am conclud-
ing. Radcliffe made it very specific
and said that where the lines in the
map do not clearly show the demar-
cation, then the description shall pre-
vail, According to this description,
and also by the line on the map. 12
thanas in the district of Sylhet should
have come to India. But, again, we
did not raise that point. They are still
with Pakistan, If thig is our policy,
if thig is the way we are dealing with
our own land, if a piece of land claim-
ed by Pakistan or China as disputed
is agreed to at once by us as a dis-
pute, and particularly by Pakistan,
what would happen? We did the same
in the case of Kutch. Even in 1960,
we had admitted there was a dispute
about it and now it is under arbitra-
tion.

Mr. Chairman: The hon. Mem-
ber will please conclude.

Shri J, K. Choudhury: I am con-
cluding, Have we ever, on the con-
trary, claimed and occupied a gingle
patch of territory of China or. Pakis-
tan? Can we say we have occupied
one acre of land which is in East Pakis-
tan and which we have called “dis-
puted”? No. Se, Sir, my. submission 1s
that the 879 crores of. Tupees. that have
‘been set apart for defenice is necessary.
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I we have to fight, even more would
be necessary, But it must be seen
that in the interests of India's
sovereignity, the promise that hot, an
inch of land shall be surrendered must
be redeemed.

o T wATET WfgT ©  (FAI)
wrafa #giea, 4% a g faa =& S
RNusga T Afeow o wrrFege
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[zro < Wi Afe) _
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fieara § Fwer ¢ f@@r a1 §1 R
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2w A wifqs sraeaT OF O waTAw
feafa & & To @t &, &1 s ag @y

% g gt T At g o o
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A3t ¥ o Tar & v Swd
g 9% W & | WIT 1952-53 B
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w7 fear o W) &7 A fear oy
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F M AN IF AT GF TH G
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ot 97 @, fag § A
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Faw 75 fafewa gromaw s 7
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sgEg ey ongy @7 § wrww fe
# foF 13, ag wa A & "@aw
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oI FT A ¥ feew  geATdr
AT foraw 78 33 Fafreec d, &
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FTHAN T AW AFEG TG
TN 7:¢ 3147 4 wg 3 o vt
3F 3, AfeT 3@ 1 TEEIEE TET
a1, ag farg® @A A E |

W oaETe @ A & A
W ametafen gz agf gEr &
oI WF AMF EIAT 35w 0T T
uF, farr 71§z weae 1 a8 freran
3, Nmvded) Wt w4 T
W P FomEwmaAd
TEIT 99 A F @ W S A
TR A T WM &1 WA wam &
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YEg @ ¥ <L, dW (eEviE
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Tt 5w g ar wwET g fF g A
¥ IRIMT TF FATHN AACAGY
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TEY  # odre ged foee ¥
T =t & fe qerar: & SN AT
WA swaw w1 A A e §
ifrw W § %S A e A T
A FTFE@TT AL AV AFAT
16 hrs.

a4 WO HERd, 7% 9
g w1dY § 5w 20 AW @
aTr GiE EHA ARy, A O
T, g% 7 a2 fe, ¥ amHd 9 faa
FE AT FEITE | qg A A Amar g
fop mrvadt sfr @ i el o
g9 i1 qg & | few v % v AW F
mEr a9 g, AN g ) FA FEA
e g 5 st gfar g sier #
AT ¥ AW ST @Y & Wi a8 gard
wZre Wt fF wrETs & o A W g,
T/l FAT GETC FT ML TS
F warcy A f § #WT zo AW
¥ A gl g6 wFwr Wifgd 9w
¥ g MEE zrzfrﬁﬁ & fag.
qATE | s‘a%aﬁ,mt@w LIL

ggfau fe 20ma a% ghar & A
&a”rwﬁf g gfrfmar 20w as
TET U9 FE Ffaen gy | @
dqafy A & gFr Afe
T oft sy Sy 46 feafew
et g6 wrer @ g | T,
FEE W TRTCHY I 9T AW F
HRT 26FATT 847 FUT T4 TF THTT
Taq fFu #ix o aw & @
T dT swmw § A F0F 45,000
FOT TRT AW @9 FTAF § W
FAME A IO ¥ fow o g g
AR AT E | 1950-51 F
2865 AT §o AT W 66-67 A
14355 ST & I0T | AT T94T
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oo A A ¥ SEI ¥ wr g .
oEEE T f 4 1950-51
¥ 67 FUT 597 11 196667 ¥
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oY g WTh BE gar § BE W
# 120 FUT 47 Frgar WA
AIAA T 95 216 FAT FTE 74T |
HIF 2 1950-51 W A 32 FAF
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F) wmwamagg i frag mrw
F6 FW T AR 20 W AgAT
FAF AR AT R AN WIAIE |
FAMH T T ¥ ST WIT FNE
T FCAFT | LM T OF WA F
a1y "1y #1519 faar | 3w Fi SAarH
qF ALAEH, 1 ATTAL F7F IT AT Y
AT qIOFT FIOT FT LA AT Fqqw
gr FAt G4 F AR S99 AMA F
AR A ST FET @S FEF
T WAL AT FY TR T8 A
# AT FFAT A g W9 F 7w
¥ e wiEw, wMew fae A
ot e wTT FY Tgt ded w1 g TGl
&) wear: & feed faet S A
g8 & FTCH Fg 1§ f5 oA @
aifgq fF 20 TAF N AT F TwTET
& ag e 12 g4, Frat arod aeg
of, fraw ax . HITgrar § 98 waw
SF A e TEI § ARG qHL S
&1 fF 3 3w oF & free awar
¢ fFarr AT Imwd gy wre frur
B WT R AT F Gar w2 F, oF
TRET &1 & Ao awe 41 § 5
Sergram o w1 3o adi awan)

qegy T3ET 9% WAF OF S
 wgm wiEw § v owfae gd
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7 Qi TN & AT F FGOFTT 7 TGN
fF &€ ¥ma = 73fi | 7@ M=y
T qifgq ww ®1 1 qg T@HEr AW
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wredt &7 3w ¥ @m &7 feqwm ) g
&1 wIRA T AH, FAT H Ay,
I &F 97 ¥ o F g srarer =g &4
SETE AT WY BT GA LT A
g gw 7 oot ¥ oF @d frar
wwi fagw oexz faw a8 & g7 @Y
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250 ®OF 94T AT gy
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T wer § fae & I AR wfewm
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‘ZETT STEAT BT & | ©F F1 77 W
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T Az GI76 I9 ¥ GRC 1 FAR
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& FICE 97 70 THz ¥ waf®
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mifger == ¥ET gz St daw
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g1 720 FEIT AT @iF F A
(‘rtg'rglqmw:rfraaﬁ Wy §
TRAMITFE foray o w5 w0
e fawmy 3§ ag e e
A wifgw

gad I & ag wIr Wi §
5 ¥sw 297 ® @ €@ IfRW
I A AR sgqwieAl ® T @
farr 3 @ & 0w @ d
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g W sl 99 9T W ¥
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AMAFET AT R AT FH F FIC
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1612 hrs.
[MRr. SPEAKER in the Chair]

™ ¥ WY (TN A dfE G-
fadte @ 3 wfgd @x &7 3z 6
aedz ¥ a5 TdE g Wiy
W ¥ Gamal WY H TETAT AT
F F0¢ At T FAfEw § a8 T
1 37 wfge arfe ag gfar & -
TAT FT GF | TH AFIT & 100 FUT
w97 % feis e ary (e W@
i e &1 I A I g
qEr T |
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T W Ao s g fw wa
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e TNE 7@ 9T @ &, wT 1
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fis ag A9 wrwe A & 1 HT 196
¥ 3.6 faafua =@ T fagqn mar
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Hfr7 oz Sdquam W g ! W@
aAHe ST Qe @ gar ! qarEr
FER F AT F aRarEr F Aq
wHAET IO Fa At wrar g e
ag ¥ Ag gar 7 K s A §
f& W9 F1 TE@T X gL 1A TF BT
oI 93 Wi § Wi 39 gREATEr ¥
W T @) Adr o &R w93
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I oA g fF W o9 a% W
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*rf 7 i € 1 wafaw wr Frae

wifex & & ag s@n A §
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FFT § FFTC FT TN H gF T w0
g fFar g1

feda &1 fr e Z0 awe G AT Iw
# off aga m s wgee &
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SFIT & g s $9T F 7= 150
T FTAT TI0AT F1fZQ Tg AT FgAw
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T FAGEEHE 2037 FUT FIT
Iq FN AT TRA OF TCAT T A &7
21 T AT AT F oA A I
F =T 150 9§ §70 FT #AIT AW
FaFw g 1377 wE v @
Y Y vy wiwE & f@ fagar @0 9
quiz I9 &1 IAd=Rz famar @
e &1 11 94z faaan @, faadr
ot fewiiw § °F #1 giw 47 79
9 Tz W @ 9T I 9 qTEE
WT WA § AT AT AT AT AT
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3 ? o1 o & ¥faw v Oy Sfie
& A FEwY

£ & @ny a1y oF T Wit wg
T & g €1 | Y gart wefafq-
wfer tradds §ag fa7 o far w53
AMBEIsaF e T &
|IHA AT ATgar § A ¥ qg ;g
g g fas sa & 5o FU% T A
FATH AT TFATE 1 ET 1956-57
¥ 38 *% wour ufefagfen usw-
f4a #1 ar foa¥ saee efafa
10 FUT 84 FTF AT 4 a9 1967
68 & max UMnfaefer afada &
fag 123 <% 67 @@ T § WK
e wzfafreww & fag 29 F<®
5 919 TT g At & argan g fF ag
uefafaeifen afads # & s0 w0
T 17 e Sifwd &1 39 F A
500 FLUT AT KT & Amar g

& g gt § § ag w7 #7
g wem fF 99 oF fedw aff
EFIT a9 F ¥ A T qrew g )
wa 3fedw F1owryr g e 3w
59 F 9T @er gem, wedr e
g et #IT 8T UF  WiEHT SY
gqe & 7w 1 T W FToAd
sqaeqr afg W9 FAad ger 3w A
Feamoy AT A AT T FTOF AE S
gT & wor g w0 [ oY Wi § 9w
F HE F GET AFS § WA TG
I wEer | S AT qOET wo
@ & 9w ¥ W fafiey ol ag@
T AT A AT

Shri M. R, Krishna (Peddapalli):
Just as you sympathise with me, the
House has to sympathise with the
Finance Minister because he has taken
over at a time when the weather wag
not Kind to us. Devaluation has lef$
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the country with a problem of pay-
ment of an additional Rs. 350 crores
towards Debts. Non-Congress Gov-
ernments in various States have lost
confidence in the Central] Government
and theiefore, the Finance Minister
has to be more generous to those Gov-
ernments which are non-Congress
and beiong to the Opposition. In a
similar manner, recession in industry
and various other things have caused
really great strain on the finances of
the country. He has to impose tax
and he has to incur the displeasure of
sections which have been affected by
the tax burdens.

Though we sympathise with the
Finan:e Minister, the Finance Minis-
ter at the same thing should be cau-
tioned that he should not stop the
development programmes. He is
very keen that we should avoid defi-
cit financing, and he is also very
keen that the drain on the Reserve
Bank should be curtailed. Therefore,
he has even helped the State Gov-
ernmen's to the extent of Rs. 108
crores to tide over the overdraft
which the State Governments are in
the habit of taking from the Reserve
Bank. All these things really go to
the credit of the Finance Minister,
but when he tries to stop the deve-
lopment programme, he is only ham-
pering the progress of the country,
and probably after one or two years
we wi'l be in a really very difficult
period. The Finance Minister should
not become answerable to this kind
of calamity or hardship which is go-
ing to be cast on this country's re-
sources because of this strict financial
control or starving the developmental
programmes.

1 only cite one instance. Yester-
day my hon. friends have spoken
about the Nagarjunasagar project.
There is also another connected pro-
ject, called the Pochampad project.
I do not want to make the Finance
Minister feel that we are always In
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the habit of asking for money for
these projects, but Parliament and
the country know that we are paying
enormous money in importing food-
grains from various countries. At one
time the way in which the Govern-
ment and the Finance Ministry be-
haved made us feel that probably we
were net planning the agricultural
programme of the country, ourselves.
But we were being advised by some
friends like the United States, who
have been coming to our help by
giving food ete. They may desire
that we should not become self-suffi-
cient in food, but should depend upon
them. The way in which they are
treating these projects which are
going to free this country from im-

ports, this impression is definitely
being cerated.
I want the Finance Minister to

understand that this Pochampad was
the only project in the erstwhile
State of Hyderabad. Even at the
time of integration, you, Mr. Speaker,
probably know very well, the Cen-
tral Government and even the State
Government had said that the back-
ward area of Telengana would get
this project, and they would be able
to find money for that.

Now, the Nagarjunsagar project
was also linked with this Pochampad
project, because the machinery and
and the engineers who have been
working on the Nagarjunasagar pro-
ject were to be transferred to this
Pochampad project the moment they
had completed the former. So, the
restrictions which the Central Gov-
erment has imposed on the State are
going to starve not only the Nagar-
junasagar project but also the Poch-
ampad project which has to be given
purely on humanftarian grounds.

The Finance Minister, in one of his
meetings, said that the tractor pro-
ject which was to be in the public
sector will be shelved because the
Central Government will have to in—
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vest Rs. 20 to Rs. 25 crores on it.
You know that even a great man
like Lenin said that if a country has
to be socialised, if socialism is to be
introduced in a country, you have to
get only tractors and electricity. In
this country probably we are think-
ing that electricity is needed to run
the air coolers or air-conditioners
in rooms, but in many countries
which have made rapid progress in
agriculture and various other spher-
es, they have made it a point that
electricity should go for the develop-
ment of agriculture. In this country
even though we know that the larg-
est income we have to get is from
agriculture and the largest number
of people are engaged in agriculture,
still when the question of electricity
comes and when the question of
money for the development of agri-
culture comes, we seem to be taking
advice from foreign countries which
are not very good in advising us, or
our Government sometimes becomes
ignorant of all these things.

We try to copy many countries
which have advanced, but wherever
we have to copy certain countries in
order to improve our economy, we
miserably fail. When devaluation
was resorted to, we had forgotten how
Germany had imposed its own con-
ditions. Some of the countries like
America and the United Kingdom,
which have he'ped them to come up
after the war, Germans have said that
in order to repay their loans, credit
and everything, including repatria-
tion amount, whatever is produced in
Germany should be purchased by
those countries which have helped
them to rehabilitate. They have not
only said that; they have further
said that even the ships which have
to be engaged in transporting their
goods must be German ships. Where-
as in our country, when we are pur-
chasing food under PL 480, we do
not impose that kind of condition,
even though the Americans would
have willingly conceded it if it was
really, effectively done. When the
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Suez Canal is closed, when we are
not able to get ships in order to trans-
port our food which has been given
under PL 480, now. It is our Indian
ships that are being chartered and the
number of ships chartered is almost
double of what was chartered earlier,
because we have been facedq with a
particular type of difficulty, we are
trying to explore all the possibilities,
and are trying to convince the coun=-
tries which are helping us, to let us
use our own ships. This is a fact
which proves that just now, we are
engaging our own ships, and the
number has doubled. Sometime
back, we did not care to explore all
these possibilities and we allowed
the foreign ships to be engaged for
transporting the food that we re-
quired.

Shipping is one of the most im-
portant industries which would bring
a lot of revenue to this country. In
1966-67, it was said that our Vizag
shipyard should be able to manufac-
ture three to four ships per year, and
they said it could be incerased to six
ships a year. But the Finance Minis-
try and the Government of India
seem to have forgotten that commit-
ment made earlier, and the resources
and the money that are required for
ship-building are not being granted.
I would like the Government of
India to consider this industry as an
essential industry and see that what-
ever finances are required are provid-
ed for the shipping industry.

The Government is going to spend
an enormous amount of money for
family planning. Family planning
may be very important for a country
like India because we do not want
that our people should suffer and
starve and live in misery. We would
like to have family planning and
control, but the way in which this
programme is going to be implement-
ed almost becomes mockery, giving
money to the people who come for
the operation; that also did not at-
tract many people. Now, the Minis~
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ter comes with a very novel ides,
that a transister should he given to
the people! But we ferget the very
basic things. We always try to tinker
with a problem, ang leave the entire
problem to remain there for ever.

Let the Health Minister find out
where is the growth of population
greater. Is it in places where the
people have four to five rooms, or
i3 it in the huts and the slum areas?
Probably, even though the Finance
Minister becomes liberal in granting
whatever money the Minister of
Family Planning and Health wants,
he did not try to ask the Health
Ministry where the population growth
is more: whether it is in the cities
or in the rural areas, whether it is
in the slum areas or in the huts.
You allow the huts to remain there;
the whole family to remain in one
small hut—father, mother, children,
everybedy—and then you still think
that inducements like money and
transistors is going to stop them
from producing childrens The Fin-
ance Minister may not agree with me;
even in places where prohibition has
been introduced, and in places where
prohibition has not been introduced,
it is real'y an interesting study that
the Health Minister should conduet,
to find out whether in the places
where prohibi‘tion has been introduc-
ed, the family growth is greater than
in the places where prohibition is
not introduced. This may look to be
a little queer, but they are facts.
You cannot forget the facts, if you
think you will have to really curb this
and spend your money in a sensi-
ble manner. This is one of the as-
pects which has to be studied pro-
perly. You should not allow the
money to be wasted in various forms.

Tourism is another thing by which
we can get a lot of money. But the
foreign tourist has got various fears
in his mind. He thinks if he comes
here, he cannot eat what he wants,
or drink what he wants, he cannot
mest whomsoever he lkes and he
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cannot move about and see places
whieh he wants to see, These fears
are already publicised in a greater
degree, but the real things which can
attract the_tourists are not properly
publicised. In Hyderabad, we have
the Salar Jung Museum; perhaps it is
the world's biggest museum of curios
collected by a single individual. Any-
one who comes out after seeing it can-
not but express his appreciation. Still,
there are very few pamphlets and
leaflets brought out by the Ministry of
Tourism to publicise these things. You
have got beaufiful baths. In Germany
there are places where people go for
baths. Of course, I am not speaking
about Turkish bath. These are real,
natural spring baths which make men
healthy.

Shri Hem Barua: What are natural
baths?

Shri M, R. Krishna: I do not know
much about Turkish bath; perhaps my
friend, Mr. Hem Barua, knows.

It is said that the former Viceroys
used to get drinking water from
Simla to Delhi. There are other
places like Kovalam, Gulmarg and
Kufri, where every foreigner would
love to have winter sports. These
places can attract any foreigner. But
in this country, we only publicise our
temples, because we want to tell the
foreigners about our culture, Today
the foreigners know more about our
culture than Indians. Whoever visits
foreign countries will be surprised to
hear how much they know about gur
Mahabharata or Ram&yana or about
the cultural institutions in India. Still,
there is nothing wrong in the ministry
bringing out really effective pamphlets
to induce foreigners to visit this
country, We always try to frighten
them with various things which are
not prevalent in India. The foreigner
thinks that he cannot drink in India.
This is absolutely not true. But sfill
our Ministry and Embassies think that
these values are more important. We
will have to give up these things if
we really want tourism to jncrease In
this country. We will have to give
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adequate publicity to the wvarious
tourist attractions in our country.

Tractors, land army, improved agri-
culiural implements and land reforms
are most essential for increasing agri-
cultural production, It is said that
neariy 67 to 70 per cent of people in
this country are smal] farmers using
all kinds of primitive implements fo
develop agriculture. We will have to
take these things seriously. Unless we
mechanise the whele of agriculture,
there wil' be no salvation for us and
we will have to always depend on
foreign countries for food. Whether
it is in the private sector or public
sector, Government should not hesi-
tate to finance them and see that chesp
agricultural implements and cheap
tractors are produced. If tractors can
be produced cheaper, we must allow
both the private sector ard public sec-
tor to produce as many tractors and
implements as possible,

Shri Surendranath Dwivedy (Ken-
drapara): Power tillers also.

Shri M. R. Krishna: If he wanted to
allow some of our friends in Orissa to
develop industries, by today they
would have given a lot of power tillers
to the whole country. But he was a
little bit unfair to those who were try-
ing to develop industries there.

The other day we were talking about
border roads and the Defence Minister
in his usual way tried to convince this
House that the border roads program-
me is going on to the full satisfaction
of the Defence Ministry. At that
time no hon. Member could ask him
questions. Ewven though you permit us
liberally to put questions, many times
you do not allow the Minister to reply
fully because you know the Minister
has no answer, The Defence Minister
said in this House that the work en-
trusted to the State Governments with
regard 1o consiruction of roads was
going on in full swing without any
stoppage and he was fully satisfled
with it, but the next day in the State
Assemb'y it was brought out that the
Central Government was not helping
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the State PW.D. in the matter of con-
struction of roads and therefore there
was lot of delay and the progress had
been hampered. This kind of state-
ments, specially when we are dealing
with border roads, is not good. Last
time, when the Chinese attacked us, in
this House it was made out rightly
that mainly because of lack of com-
munication on our borders our troops
failed miserably, Even after taking
that bitter lesson, the Defence Minis-
ter or the Government should not try
to confuse the House by giving infor-
mation which is not correct. I would
beg of the Finance Minister and you,
Sir, to see that whenever questions
relating to defence are taken up here,
they should be properly answered and
aniswers should be given only after
making proper studies and no Minister
should get away by saying . . .

Mr. Speaker: Let them have time
to study. The hon. Member has to con-
clude now. I now call the hon. Fin-
ance Minister to reply to the debate.

The Deputy Prime Minisiter and
Minister of Finance (Shri Morarji
Desai): Mr. Speaker, Sir, as is the
convention, the debate on the Finance
Bill at the consideration stage has
been full of references to subjects
without any limitation. And, that is
as it should be. I have no quarrel
with it. But it will not be possible
for me to refer to all the points raised
by the hon. Members. Of course, it
hags also been said by one or two hon.
Members that nothing better than this
was expected from me and yet they
tried to say several things for my
benefit expecting that I will not hear
them, I do not know why they should
have made such a fruitless exercise.
Yet, T heard them with full attention
and I sha'l try to profit by them as
much as I ecan. I have also been
cautioned by many hon. Members. The
last caution was from my hon. friend
here. I will heed his caution, but I
hoped he would heed your caution
when the Bell rang. I will certainly
act better. That is all T can tell him.
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There have been various points

raised regarding direct and jindirect

taxation, administration, chronic
under-estimation of revenue receipts,
improvement of tax administration,
simp’ification of tax procedures and
structures and the burdens of taxation.

1 was a bit intrigued when my hon.

_friend, Professor Ranga was referring

to the fall in industrial production. I

was wondering what was happening,

and I have tried to collect some of the
figures. He said that the decline in

production was 91 per cent in coal. I

suppose he meant that 91 per cent was

produced.

An hon. Member: It must be 9.1 per
cent.

sari Morarji Desai: But what I
heard was this. Then he said that the
decline in production was 34 per cent
in automobile tyres, 44 per cent in
automobile tubes, 22 per cent in
bicycle tyres, 47 per cent in soda ash,
75 per cent in caustic soda. He also
went on to say that decline in produc-
tion was as much as 129 per cent in
razor blades, 104 per cent in air-con-
ditioners etc. I do not know how he
was briefed. How can there be any
fal] in production beyond 100 per cent?
1 do not understand this mathematics.
Therefore, 1 thought I would brief
him better so that he is not in future
misled into making statements which
cannot be verified.

Sir, I would like to point out that
production in coal in 1966-67 was actu-
ally 1 per cent higher, and not less,
than in the previous year. In the case
of automobile tyres, it was higher by
52 per cent, of automobile tubes
higher by 5.7 per cent, of bicycle tubes
higher by 16.6 per cent, of soda ash
higher by 5.1 per cent and caustic soda
higher by 6.4 per cent. He chose,
therefore, wrong examples. Produc-
tion has gone down in several indus-
tries, I do agree, but not in the ones
which he suggested, and yet it is on
these he based his deductions. 1t is
therefore necessary to be cautious in

JULY 26, 1967

Bill, 1967 14928

this matter. I do not want to caution
him but I want to request him to take
more care in the figures that he may
quote in future so that I can be more
benefited by his criticism.

He also said, and severa] other
members also said it, that the tax
revenue has been under-estimated by
about Rs. 100 crores, and that is usual,
and some figures were also cited. I do
not know how those figuras fit in, but
I do not find those figures from the
previous budgets I have seen. As a
matter of fact, in the last two budgets,
it has not happened, and there was
more of deficit financing. That is what
it bas resulted in. We have found
deficit financing almost all years. How
did it happen if there was so much of
extra collection of revenue?

Shri Tenneti Viswanatham (Visa-
khapatnam): May I refer him to page
1 of the Audit Report 1967 where the
budget figures as well as the actuals
were given for the Plan period? 1
quoted from that. That is my mistake.

Shri Morarji Desai: That is certain-
ly a mistake, because further figures
were not asked for. Even in audit
sometimes figures are taken™ without
taking explanations, and that is why
this mistake has occurred. If you take
the budget as a whole, if you take
only the revenue figures and if you do
not take the other figures of capital.. .

Shri Tenneti Viswanatham: I am
sorry, they are in the audited accounts.
After explanations are taken and the
accounts are audited, one year later
they are produced in the report. The
figures are available on page 1 of the
Audit Report for 1967.

Shri Morarji Desai: I shall certainly
try to reconcile the figures {o my hon.
friend, later on; there is no time for
me to do it just now. But the fact is
clear that in spite of all these figures,
there has been deficit financing, there
has not been a balanced budget, there
has not been a surplus budget all these
years.
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Shri Eanwar Lal Gupta: There
might have been more of expenditure.

Shri Morarji Desai: Therefore, it
was not that revenues were deliberate-
ly under-estimated and expenses were
over-estimated. Though it is always
said so, it is not so; perhaps, the ex-
penditure is more under-estimated
than what is given; that is what the
experience shows, if all these figures
are true. After the Audit Report
pointed out this matter, government
has been very very careful and we are
more careful even this year.

My hon, friend, Dr. Lohia has
pointed out to me a mistake of one
zero, as he says, and he has written a
letter to you, Sir, which I have got
earlier., Therefore, I could find out the
facts and I would like to read out here
from the letter which I propose to
write to you in explanation:

“The conclusions on the basis of
which he has sought to raise this
issue appear to be based on cer-
tain figures given on page 52 of the
published report of the Powerloom
Inquiry Committee, 1964, The
-estimate of the committee that the
quantity of yarn required by the
powerlooms then in existence was
about 150 million kg. per year
was only a hypothetical one on the
assumption that all the 82,000
powerlooms would work two shifts
a day all round the year.”

"This is not happening.

“We have, for the purpose of
arriving at the additional revenue
from the Budget proposals, gone
by the figures of actual clearanees
by payment of duty on seized yarn
of fine and super-fine counts by
all the licensed power operated
sizing units, spinning mills and
composite mills. These figures of
clearance are readily available
with the Central excise officers
gince even during the year 1966-
67 sized yarn of fine and super-
fine counts was chargeable to
special excise duty.
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Since representations had been
made by the various powerloom
weavers’ associations and some
Members of Parliament regarding
under-estimation of additional
Tevenue, a report was specially
called from the Collectorates of
Central Excise all over India. I
enclose for your information a
complete statement of the Collec-
toratewise clearance of sized yarn
of fine and superfine counts used
by the powerlooms in 1968-67, I
have no objection to a copy of the
statement being passed on to

For the purpose of estimating
the revenue collections we have
assumed, on the recommendation
of the aforesaid team of officials,
that there would be a 10 per cent
reduction in the offtake of super-
fine yarn as a result of increase
in the duty. It has been calculat-
ed that in a full year the duty on
sized yarn of superfine and fine
counts would be paid on quantities
of 148 million and 8.6 million
kilogrammes respectively. On the
24th July, 1967 I had proposed a
reduction of duty of Re. 1 per
Kg. on sized yarn of superfine
count and, therefore, this would
involve a reduction of Rs. 148
crores in the full year. The esti-
mate of revenue originally made
at the time of formulating the
Budget proposals, the revenue
figures revised on the basis of a
special study by the team of offi-
cials and the estimates now taken
on the basis of reduction of Re, 1
per Kg. on superfine sized yarn in
the Budget proposals are set out in
a statement enclosed.”

To T AT wifgar:  weme
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_Sllri Morarji Desai: Then, my hon
friend should be happy that he will
have ample food to find fault with me,

o T AT AfEWT : T #
w& AT A i

Shri Morarji Desai: Let me assure
my hon. friend that I am not inter-
ested in perpetuating a mistake, It
wmﬂdbewmngonmyparttodosa.
I have, therefore, again enquired and
twice I have venﬁed from the actual
figures of sized yarn on which this has
been levied last year. It cannot be
more than that this year,

Mo TR AT Afgar:  FOT
] aEE ?
Shri Morarfl Desal: 1 can certainly

get that and also supply to my hon.
friend as to how many are there. This
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ia- thken Prom the sizing-units ‘who

‘supplied te the powerloom.

o T ANZT A : ¥ TH
o s & eaT ¥ W wdRw |

Shri Merarji Desaji: Therefore, the
duty that was received last year also
can show what duty can be received
this year by the increased duties. From
that point of view, there was, accord-
ing to the calculations, a difference of
only Rs. 86 lakhs or Rs, 87 lakhs
which was more than what we had
calculated. I have now taken that
also into consideration. Therefore,
there is no question of trying to take
more duty under false pretences. May
I, for the sake of argument, tell my
hon. friend that even if what I say is
not true, if at the end of the year jt
is found that Rs. 60 crores have been
utilised, that will not be known to the
spending Departments at all and no
more money is going to be spent and
no more schemes are going to be sanc-
tioned on this basis. We have cut
down as much as could be cut dewn
and I'may have to cut down more as
a result of what cuts have heen made
in this. I have no doubt in my mind
that there should not be a deficit at
the end of the year and:that is how I
am trying to work this year the
finances of this country.

o vm wAge Afgar . wART
Gar g TNy fare STy, T
St Arg 1

Shri Morarji Desai: I am one of
those who do not want to have any
hehit and, therefore, there is no gues-
tion of spoiling it. But I do want to
be corrected and if I find that that is
g0, I shall certainly apologise to my
hon. friend that I am wrong. I will
tell him so. If he wants me to get
out, T-will get out. I am prepared to
pay a penalty if I do something
wrongly. It is not that. I have tried
to verify it. Of course, the bureaucracy
can be blamed as it is being blamed
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The bureaucracy has not been deli-
berately trying to do anything wrong.
The bureaucracy has been most
hetpfal in this matter. They have
verified it again and again. Uli-
mately, the bureaucracy is required
in Government. You cannot do with-
out bureaucracy.

Mo TR ANEL Hfgqr
mw&ﬁmﬁmmﬂwwﬁeﬁ'
ATAET T H=DT @A |

= @ity (L) : Wy A A
WTET T FEIATT TAT A8 § |

‘SBhri Morarjfi Desak: Because I am
utilising my mind, I have not gome
wrong. My hon. friend has utilised
the brain of other people and has
pointed out this to me and, therefore,
1 have got to tell him. Otherwise,
why should I have to tell him this?
I do utilise my brain; I do not go by
the brain of anybody, not even of Dr.
Lohia.

Another point that was made by my
hon. friend was that we should be
determined about our defence. I have
said in my Budget speech also that
the first priority is defence. About
defence, there will be no steps left
and, certainly, I agree with him
that Government should shed its last
drop of blood and save this country
as far as it lies in its power. There
is no doubt in the mind of Govern-
ment in the matter of this determina-
tion.

o T AL A : 7@ T
T g gt oF TR F, 77 e
g8 |9 BY FAET 93 )

Shri Morarji Ddesai: Then, I will
not have to form Government. When
I disappear, how have I.to form this
Government?

Shri Hem Barwa: The whole coun-
try should ‘shed its last drop of blood
to defend thiz country.
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Shri Morcrfi Desal: That is what I
was coming to. My hea. friend is
satisfied only if Government is deter-
mined to sheq its blood. That is not
how the country can be saved. The
country can be saved if the country
is prepared to shed its last drop of
blood for which we must be united
and see that the country is united. If
we are united—I am sure, we will be
united in the hour of trial—no power
on earth can subjugate us. We have
not become free in order tp be sub-
jugated again. Therefore, I can as-
sure my hon. friend on that, so far
as determination goes, and the rest
is in the hands of God, not in my
hands.

Then, it was said by my hon
friend, Shri Dandeker, who has a
very long experience and a rich ex-
perience of Government machinery,
having himself been in it, and,
therefore, he knows what goes on
inside—he utilised it for a different
purpose and, therefore, it is seen
differently—that there is still deficit
financing and he referreq to the P.L.
480 funds. Last time, he was not
present here; otherwise, he would
have known what it was. The use
of the P.L. 480 funds of Rs. 145 crores
or Rs, 150 crores, whatever it is, in
the Budget cannot be called a deficit
financing by any sense. It is money
which is realised from the people by
sale of foodgrains to the people. It
is received from the people. It is
not even American money which is
utilised hern. it iq money which
comes here in the hands of Govern-
ment; it is not created money.
That is why it cannot, by any stretch
of imagination, be called deficit
financing. I do not want to indulge in
any deficit financing for any purpose
whatsoever. But there are so many
hon. members who do want deficit
financing to take place. My hon.
friends belonging to the Communist
Parties want  that deficit financing
should go on and development should
go on by deficit financing. They for-
get. ... (Interruptions). That is what
they are saying. Otherwise, how
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to go on? They said that they would
give us a method of getting more
money and what was that method? It
was to take the income above Rs. 1
lakh and credit it to a fund. "Why
should anybody earn above Rs, 1
lakh if you are going to take it
away? They are not stupid. Those
who make this suggestion may not
have sense enough to see that people
‘will not act like that. But others
will not work afterwards for more
than Rs. 1 lakh. Even today what is
happening? In the case of income
above Rs. 1 lakh, we are taking away
Rs. 92,000 for every lakh. It is not
remaining with them; that is taxed.
“This is done in respect of every per-
‘gonal income. So, what is the wuse
.of saying that that is not being
taken away? If Rs, 8,000 remain with
him, he will have some impetus to
work and earn Rs, 1 lakh, Then
Rs. 92,000 will come to Government.

off §aT TR @A TG AO(AE
ATy & A FEE & aTEw I
& o fear & 1 S Feafie w9 R
adr wA R

Shri Morarji Desai: I should not
like to go into an argument about this.
1 should like to discuss it with him
when the time comes.

Shri Eanwar Lal Gupta: He should
not issue such statements.

Shri Morarji Desai: I do not know.
1 am not responsible for it. He has
not yet assumed charge. Till then
he is free. Therefore, how can he
say that he should not.

Mo T wART Afgmr: IR

g ¥ @47 |

Shri Morarji Desal: When he has
not assumed charge, how can you
bind him? I do not think that he has
published this, Somebody else might
have published this. That is what
happens. (Interruptions).
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Shri Morarji Desai: I have not
understood this. Then it was said
by my hon. friend, Shri Kanwar Lal
Gupta, that Rs. 50 crores should be
taken awa$ from administrative ex-
penditure and that money could be
utilised. How is it to be taken away?
By disbanding several departments,
by putting on the streets several
people? I wish he does that. He and
hig friends have got the charge of
Delhi Administration now. Let them
put several people on the streets and
I will see what happens. Iet him
set an example in this curtailment.

Shri Kanwar Lal Guapta: Certainly
we will do it and show him the re-
sult,

Shri Morarji Desai: There are eight
Governments, which are functioning,
of the Opposition Parties who are
here advising me in various ways.
They better set an example and I
shall be certainly thankful to them
for it, I shall certainly learn from
them; I might sit at their feet, if they
are fit to be learnt that way, but they
will have to show that I can learn
from them. Otherwise, they  will
have to learn from me. That is all
that will happen.

Therefore, it is not a question of
merely giving advice; now it is a
question of performance which will
have to be made, and that perfor-
mance alone can tell us what can be
done and what cannot be done. It is
not easy.

Now take the administration for
tax collection. It is not more than
2 per cent or 1.5 per cent. What is
the use of saying that it is more? I
may have to increase it in order to
see that arrears disappear. But to
say that there is an increase of staff
everywhere will not help. There is
an increase of staff in the secretariat;
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we are trying to take steps to see that
that does not happen. But all this
can give ug results in course of time
because we cannot put the people on
the streets immediately. We  will
have to absorb all these retrench-
ments as opportunities go on occur-
ring because Government is always
4an expanding business. There will
also be some people retiring. All
these can enable us to absorb  the
retrenched material. But that takes
‘time. It is, therefore, that I have
not taken any account of whatever
economies can be performed or car-
ried out in administration. That is
the only reason why it has not been
done. At the end of the year, it
will be seen. That wil] also help us
in seeing that wherever there are
some shortfalls we might make up
for them. Thiz is how one hag got
to work under difficult circumstances.

17 hrs,

When I am asked to perform eco-
nomies, I am certainly at one with
them because I do want to have eco-
nomies, but on the other hand, some
hon. friends want me to spend more
money for their own schemes. They
have pleaded for schemes for their
own States. It is very natural. I do
not say that it is not natural; I would
not consider it as improper, because
that is what they have got to do.
‘Otherwise, they will not have done
their duty probably. But how is one
to do this when there is no money?
How is the money to be given? This
is a curious trick that some of the
industrialists also, want me to per-
form. They say that Government
should spend less but they should be
given more and deficit financing can
‘be there for productive purposes
through them. 1 cannot understand
what that means. They alsp want
deficit financing from banks so that
‘more credit can be given to them and
they can go on expending. Is that
also not deficit financing? That trap
<annot be accepted.

Shri Indrajit Gupta (Alipore): Does
he approve of it?
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Shri Morarji Desai: Therefore, I
have not approved of that. I am not
going to have deficit financing. If
my hon. friend thinks that I have
approved of it it means that he does
not understand the budget and he does
not understand what I say and natu-
rally so because our languages are
different; our impetuses are different;
our impulses are different, and our
outlooks on life are different. I know
he may not agree. But let us agree
to differ. Why should we quarrel
over it?

Shri Vasudevan Nair (Peermade):
We want to teach him something also.

Shri Morarji Desai: First of all, let
them learn before they teach. I do
not want to teach them. I do not con-
sider myself capable of teaching stu-
dents who do not want to learn. Why
have I got to do it? I would not make
such a futile exercise. Such futile
exercises are only left to my hon.
friends. I believe only in making
fruitful exercise.

Shri Kamalnayan Bajaj (Wardha):
They are not capable of learning.

Shri Morarji Desai: The same
thing applies to direct and indirect
taxation. It is  said that indirect
taxation is increasing. Indirect taxa-
tion certainly has increased. But di-
rect taxation also has increased. But
indirect taxation has increased much
more. I am not denying that. But
when my hon. friends talk about it
do they not realise that in Russia it
is mostly indirect taxation?

Shri Indrajit Gupta: Why is he so
fond of Russia?

Shri Morarji Desai: It is not a
question of Russia; governments are
the same everywhere. GGovernments
cannot run differently. Both govern-
ments run on taxes. If they do not
want to have direct taxes, I do not
quarrel with them. 1 am not finding
fault with them. But why should
there be double standards? I do not
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understand that. Why should they
-apply two stardards, ene stamdard Inr
the' PFatherland and another for ihe
Motherland?

Shri Indrajit Gupta: Let there be
one standard in everything and not
only in taxation.

Skiri Morarji Desai: There are some
friends who say that I should raise
the exemption limit for income-tax
from Rs. 4000 to Rs. 6000. What will
that achieve? That will only achieve
more indirect taxation again. Nothing
else will happen. If we want to have
less and less indirect taxation, we
should have to have more and more
direct taxation and have more and
more people into the net of direct
tuxation.

There are today only 26 lakhs
of people paying income-tax. Unless
this number increases and becomes
260 lakhs. I do pot think there can
be any impact on the indirect taxa-
tion. We shall have tp do that. In-
comes are imcreasing also. Look at
the per capita national income. If by
that standard we judge the minimum
limit here (i.e., in relation to our per
capita income) we shall find that it is
much higher than the minimum limit
in any other country. Of course, that
is a comparison which cannot hold
wholly true. Of course, in other
countries the per capita income is far
high and our per capita income is
far low. But when our per capita
jncome is far low, should not those
who get more than ten times that
income pay a tax to the country? If
they do not do it, how is the country
to go up? We do not want any money
from outside as most of the people
gay. I do not want any heip from
outside if I can help it. fHul bewote
we can do that we shall have to put
ourselves in a position where we can
develop with our own effort and with-
out taking anything from others. TUntil
that time we shall have to take help
from other people and of course, on
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terms ‘whith are suitable to-us and
guitable to both parties-and not ouly
to one party.

This is what we are doing. And
there it is argued by my hon. friend,
Shri Kahwar Lal Gupta, that nothing
has happened so long. If you only
take the use of kerosene in this.
country, how much were we using
in 194B-49 and how much are we

using today? We are now using far
more kerosene. Who is using that
and how? This is in spite of the

fact that in 1948 we had only 3600
cities and towns with electricity in
the country. In all these 17 years,
we have more than 62,000 villages
with electricity. Still my hon. friend
will say there is no progress. He can
certainly say that because he must
traduce Government and say this
Government is useless, just as my
hon. friend, Shri Nayar, used adjec-
tives to  traduce Government. He
could not do so while he was in ser-
vice; therefore, he ig utilising the
opportunity provided now to do that.
I do not mind it.

Shri Kanwar Lal Gupta: We said
the progress is very slow.

Shei’ Morarji Desai: I agree  the
progress is slow. But if the progress
is to be faster, all of us will have
to work hard All of us will have
to co-operate and mot pull each other’s
lags;itwednﬂmt,meprogresaw‘m
always be slow. It is there that we
want co-operation from them. Cer-
tahﬂytrytoremweusasmuch as
you can because that is your right—
I do not deny that. But in all
nation-building activities, for all pur-
poses where the nation’s prosperity is
to increase, let us all work together.

1t is therefore that I had told my
hon. friend, Dr. Lehia, when he gave
a scheme that I shall certainly be
fully willing to co-operate in his
scheme. But he probably felt that ¥
was joking.
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Shri Morarji Desai: That is what
Shri Pattnayak told me.

That was what I was told by
his follower, Shri Pattnayak, who
came and told me that I am not
saying I did not think so. But he
told me ‘he thought you were not
perhaps serious’. I said I am very
serious, but I am only warning you,
which he admitted today, that the
climate in the country is different.

Tro T4 v Mfggr: ao
FY wr AT | AAE q A AL E

Shri Morarji Desai: Still it must be
done. As much as can be done should
be done so that more can be done,
and T shall be fully co-operating with
it, I say this without hesitation be-
cause it has got to be done. This is
one way of building the country,
which is the surest way—I have no
doubt about it. But it requires a
crusading spirit. My hon. friend. Dr.
Lohia, has a crusading spirit. I only
hope that he does not apply that
crusading spirit in any denunciation.
It should not be lost in denunciation;
‘it shoulg be applied to construction.

st Tt T : ST S fd

TTo T wAEY Afgav: oW
=Y T, ST
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Ultimately time is lost in debate,
nothing else happens. That is why I
am saying that we have got to gee
that we utilise the time and our
energies in a proper manner. If that
is done, certainly we will have far
quicker progress in this country and
far less waste than what is happen-
ing. I do not say that there is no
waste, but that has got to be eliminat-
ed in a proper manner. If you point
out to me where there is no waste
that there is waste, then certainly
i you do so, I will ask my-

self? “Why should I look intg it
every time? Why should I go on
making futile exercises over it? I
have far more important work to do.
Why should 1 always go after errands
and chases which are fruitless? That
gives me a different kind of impetus,

But let me assure my hon, friends
that I do not mistake any of their
suggestions as misguided at any time.
I look into it every time that I get
it, and try to benefit by it so that I
can improve. I do not believe, as
some may believe, that T have got all
the remedies for the ills of India. I
have not got that much intelligence.
I have a limited amount of iniel-
ligence given to me by God, but I
have certainly the intelligence to
teach me that I must learn from
everyhody and accent from everybody
whatever is acceptable. Of course,
the acceptability hag to be judged by
me, not by anybody else. Idonot think
my friends would also want me to
mortgage my intelligence to them or
anybody else,

Shri Kamal Nayan Bajaj (Wardha):
They have done.

Shri Morcrji Desai: T do not think
they have done it.

Something was quoted from Dr.
Jivaraj Mehta  when he socke as
Finance Minister of Bombay about
the relations between the Centre and
the State about loans and other things,
and it was pointed that 1 was Chief
Minister at that time. It is true,
but when the States speak for them-
selves I do not find fault with them.
This is what the Finance Minister was
saying at that time, but I was cer-
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tainly telling him this was not a
fiscal matter, but he said, “let us tell
them”. This is what they do. There-
fore, I also know the tricks, because
I have got the experience of both the
places. So, I know what it is. But 1
want to help the States because it is
after all the States which contain
India. The Centre is made up of the
States, the Centre by itself has no
existence, but the States will have no
existence when the Centre is not
strong and the Centre does not act
properly.

WMo TH WAEGT wigar: A
TG MR e w T FAREU

Shri Morar;i Besai: I would not say.
I would only say I do not like this
patwari and collector analogy. My
hon, friend does nol like the bureau-
cracy, but still he is very fond of
giving that example. 1 believe the
Centre is the head of the family, and
the States are the members of the
family. This jg how I would like to
consider it

Therefore, the Centre has not only
to see that the States are strengthen-
ed, but whatever moneys can be
collecteq are collected and given to
the States. After all, if there are
plans for the Centre, those plans are
also meant for the States, they are not
for the Centre. Whatever money is
spent by the Centre is spent in the
States, it is not spent anywhere out-
side the States except union territories,
and union territories are also States.
What else are they? Therefore, there
is no question of there being any
conflict of financial interests between
the Centre and the States.

And it is not that this talk is tak-
ing place now that there are 8 non-
Congress Governments. The Congress
Governments were far more aggres-
slve than these Governments, because
every State Government wants to talk
of itself only. That is the system in
this country, that is what we find even
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in this House. Every hon. member,
wken he speaks, speaks only like that.
We are all ip that habit, we have to
change that habit. Unless all of us do-
that, unless the whole society does like
that, this sort of contradiction will go
on being expressed not only here but
outside, and we have to set a better
example in that matter, because we
represen¥ the people, and we claim
to represent them rightly. We have
been returned by them. If we say
thal this is the cream of India, nobody
can deny it, whether it is really the
cream or not, that is not the question,
it is bound to be the cream. The
cream is whatever it is, and that wil}
show what the country is. It is, there-
fore, that sometines when I find that
the cream turng sour I amr bothered,
because the country will be judged
by what is happening here. It is
therefore that I am pleading to see
that we do not give that appearance
outside, so that the whole country gets
condemned, and those who come here
and wateh vs take an example from
us, Afterwards it is asked: why is
there no discipline, why are people
talking like this, why is there no
order? How can there be any order
outside if there is this example set
here by most of us, by my hon. friend
here? What am I tv do? He wants
that there should be discipline, and
he acts otherwise. So, what can we

do?
T WA Ee I8 T4Ew
g 9T w1 AT e
Shri Morarji Desai: I am talking

about everybody, I am talking about
even myself. I am nol considering that
I am an angel. Let not my hon. friend
set an example just now of it. There-
fore, we have got to-be very careful
about it.

Then, I was acked about the print-
ing press for noles. Shri Tenneti
Viswanatham cited the case of the
police having found some printing
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presz for notes. I do not know how
he made the suggestion that the notes
were circulated by the Government.
I do not know where he got this fant-
astic case from.

Shri Tenneti Vishwanatham: There
wagz a notification by Government or
by the Bapk touat the notes having
been in large circulation, they cannot
be declared illegal. They went into
currency.

Shri Morarji Desai: I would like to
see that notification. I do not think
there was a notification like that. What
had happened was that it as not that
the police could get the press, because
the press was melted by them, when
the police went and tried to take it;
some parts were obtained. They were
destroyed, but notes to the extent of
Rs. § lakhs or more were also seized
and they were deposited i the Reserve
Bank and markad on it “forged”. They
are tp be destroyed after five years
when the period is over. That is the
rule. There are c-her notes also about
Rs. 2 lakhs to Rs. 3 lakhs worth. It
wsae also found out. Notes worth
about a lakh of rupees or so must
have gone intp circulation. That was
what was found then, and for that, a
notification was issued that the people
should be careful and should hand
over those notes to Government, so
that they can be destroyed, and they
will be pgiven Rs. 100 notes so
that they can give back the notes.
This is what was done. It was not that
these potes were put in circulation or
accepted in circulation.

Shri Tennetli Vishwanatham: Was
there a case of -~ single note having
been, destroyed?

Shri Morarjl Desai: Five years are
not yet over. They were deposited in
the Reserve Bauk in 1963, after the
case was OVer,

Shri Tenneti Vishwanatham: I am
sorry to interrunt. I am not referring
to these Rs. 8 lokhs or Rs. 2 lakhs,
that were seized by Police but to the
lakhs and lakhs that went into cir-
culation, about which the Finance
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Ministry says that a notification was
issued offering Rs. 100. Are there
any cases which have come to the-
knowledge of the @Government, that
such notes were given back and were
destroyed? There is not a single case
to our knowledge.

Shri Morarjj Desai: Wzll, I do not
know; I can neither contradict him nor
confirm him. But I shall certainly
try to find it out. It is possible that
nothing may have been found. It is
just possible. The people may be
afraid to give it, that they may be
charged. That also might have hap-
pened. But I shall certainly try to
fing out. But it ;s not true that Gov-
ernment circulated those notes. That
was a fantastic charge to be made.

Shrij Tenneti Vishwanatham: They
went into circulation; that is all that
I said.

Shri Morarii Desai: You said Gov-
~rnment circulated it.

Shri Tenneti Viswanatham: I said
Government appropriated it

Shri Morarji Desal. “Government
appropriated it.” What else was the
meaning of it? My hon. friend is cer-
tainly very clever in his language, but
I must say that the language, to be
used like that, does not lead to truth.
That is what all of us should be con-
cerned with. If I am to be damned,
let me be damned, but let me be
damned truthfully. That ig all that I
am asking.

Then, my hon. friend from Madras,
Shri Sezhiyan, talked about gold
control, and asked me whether I had
not said—quoting Shri Hanvmanthaiya
who had spoken here—that
I was also of the view that
gold control. should be scrapped. I did
not speak anything about it so long,
but when he has put it to me, I would
like to say this: geld control was in-
troduced for a specific purpose, of
cortrolling gold smuggling, and sav--
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ang a lot of foreign exchange being
drained .away from thig country in a
wery wroeng manser through smuggl-
ing. And we are very short of foreign
exchange. It was, therefore, that that
wa:s made, and l4-carat gold was the
‘basgis of that. Gold Control Order. After
I left Government, Government
thought it fit to change that Gold
‘Centrol Order and diluteq it, and that
‘made smuggling even mere possible.
It is, therefore, when I was asked
“What do you suggest?” I said, “Rather
than have such a truncated Gold Con-
trol Order, I wxould rather see that it
is gone.” Bart I ulso said that gold con-
trol wil]l be wvitally necessary for this
country if we are to save ourselves
economically. But it has to be done
in a manner which people can now
be made to accept and abide by it.
"That also becomes necessary. The
Gold Control Order—the law—which
hag been passed subsequently has
taken note of it. The Prime Minister
also at that time had said in her
policy statemznt made in both the
‘Houses, and agreed with the main
conclusions of the Committee which
had said that 14-carat rule which
helped to reduce the demand for gold
and placed impediments in the circu-
lation of smuggled gold should be
accepted as ap essential ingredient of
India’s long-term gold policy. She said
she agreed with the conclusion, but
while reiterating the Government's
leng-term  objectives of gold policy,
which remain unaltered, she stated,
however, that Government also recog-
nise that a major socio-economic re-
form, which is aimed at changing
centuries-old traditions and customs
cannot become fully effective within a
few years and that control measures
should, therefore, be effected progres-
sively along with.a good deal of public
education. This is the policy of Gov-
ermment today. The Gold Control
Bill, which will come before the House
in its own fime will have that policy
refore it. The House will have ample
opportunity to consider it.

Axn hon. Meniber: Again control?
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Shri Merarji. Desai: There is.a gold
control law. . teday. But when the
Defence of India Ruleg disppear, we
will have to make another law. Then
hon. members will-bave full opportu-
nity .te discuss it .and -advise me.

My hen, friend also advocated
prohibitioti and asked:me what I was
doing about.it. He knows very well
that I have not given up the case of
prohibition.

Bhri Eanwar Lal Gupta: You seem
to be demoralised.

Shri Morarji Desal: I am demor-
alised? Even my hon. friend cannot
demoralise me. Let him know that
Nobody can demoralise me like that.
But he cannot also make me act as
a mad man. I cannot go on crusad-
ing every day that prohibition is not
introduced and therefore I will com-~
mit suicide. Is that the idea? That
cannot happen. But prohibition will
not be given up by me at any time.
Even if I am alone, T will go on
propagating it.

Shri Kanwar Laj Gapta: I am with
you.

Shri Morarji Desai: Then, why
don’t you campaign for it? My hon.
friend's administration wants to give
up the grant to the Prohibition
Council of Rs. 50,000, That is the
only retrenchment they are proposing
to do. This is the sincerity with
which they want to prosecute prohibi-
tion! If this is what you want to do,
I wil] have to consider what to believe
in and what not to belicve in. But I
am not going to give up prohibition.
Let that be understood. It iz not a
question, for me to int-oduce prohibi-
tion in every State, I cannot do it. I
wish T could do it. If T could do it, I
would do it tomorrow. I would not
be afraiq about it. I will rather give
up power rather than not do it, if I
hawve it within my power.

(An hon. Member: Thank God;)

Thank God, that.is what they say.. I
do not know why, because they
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miss the liquor afterwards. What can
1 do? But 1 think they will be much
better - than those who are taking
liquor.

They will thank me and they will
thank Gog that it is good that it has
happened. It is no use, therefore,
having a controversy about it. (Inter-
ruptions). I had promised at that time
50 per cent contribution to those who
have not done it. Of course, my hon.
friend now says, why don't you give
50 per cent to Madras now? Where is
the question of giving anything to
Madras now? Madras was not in need
of it. Madras has done it and has
bencfited by it. Itg finances have been
senefited by it. Those States which
have taken to prohibition have bene-
fited their finances and they are in a
better financial condition today than
those States. which are wet.

Shri Indrajit Gupta: Bootleggers
have also benefited.

Shri Morarji Desai: There are far
more bootleggers in Punjab where
there is no prohibition than in the
areas where there is prohibition.
There will be bootleggers everywhere,
even in the happy land of West Bengal
share my hon. friend reigns. Even
there, amongst themselves also there
will—I do not know what there will
be and what there will not be, be-
cause it is they who are more used to
underhand and underground working
than anybody else. Therefore, they

know the secrets of bootlegging,
smuggling, etc. I do not know
about it. I wish they sfop it

themselves. This is what I would like
to plead with my hon. friends. Let
them cooperate with us in this matter
and they will see that there is much
further progress. You may call it re-
cession or slump; let us not quarrel
about words. It is a fact that idus-
trial production has gone dow_n and
we have got tobring it up. We can
bring it vp not merely by finding
fault with each other but by creating
a better climate, a better atmosphere.
It cannot be done merely by giving up
taxes as my hon. friend Shri
Dandeker thinks. Let his friends also
1598 (AiDY LSD—I1
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exert themselves ang not “merély cry
out, give us all incentives and then
we will work.- What is the meaning
of asking for more and more incen-
tives by these people What about the
poor people who are ‘theré? What in-
centives are you going to give to them,
if only incentiveg are to be given to
these people who have no dearth of
money? Therefore, let thém learn a
better lesson and let them act better.
Government wil] certainly help them
wherever necessary, and Government
is going to help them. Therefore,
that is a matter which they should
consider,

There is another  matter wh:.ch I
wanted to tell my hon. friends, just
to show how they ‘are carried away
by wvague notions without knowing
facts. When 1 was speaking on this
Bill, in the beginning, and I -declared
that there will be no tax on shoes
lower than Rs. § in wholesale value
per pair and that there will be no in-
crease in prices between Rs. 5 and
Rs. 8, they were al] laughing saying
that no pair of shoeg is available in
that money. Do they know what the
facts are? 71 million pairs of shoes are
being prepared in these factories
which are being taxed. Ont of- 71
milliop, pairs, 51 million pairs are un-
der Rs. 5 and another 4 million are
under Rs. 8. I have, therefore, actually
exempted 87 per cent of the prodm-
tion, and yet my hon. friends try. to
think that no concession ig given. Well,
those who do not want to believe they
cannot be made to believe and I.can-
not make an attempt to make them
believe, and still I want to make an
attempt to make them believe be-
cause I believe in them as my coun-
trymen, I consider them as my friends
even though they do not consider ‘me
as their friend.

To T wATET Aifgat ¢ e
aga@ miaﬂ{waﬁf%:

M:t Speaker: The ques'tlon is:

“That the Bill to give effect ic
the financial propusals of the Cen-
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tral Government for the financial
year 1967-88, be taken into consi-
deration.”

The motion was adopted.

Mr. Speaker The House will consi-
der the Bill clause by clause tomor-
row. Let us now take up the half-an-
hour discussion.

1128 hrs,

‘LOSS IN HINDUSTAN STEEL
LIMITED*

Surendramath Dwivedy (Ken-
drapara): Mr. Speaker, Sir, it is very
unfortunate that due to lack of time
thie important Ministry could not be
digcussed in this House, What I pro-
posetodlscuss:sonlynhnmedmect
of the Stee] Ministry.

In the beginning 1 want to say that
because of the bureaucracy, nepotism,
;vismanagement and favouritism that

« prevalent in our steel factories the
public sector industries are getting a
bad mame—not that there is anything
wrong in our public sector industries.
Add to this, I must also—you will
excuse me if I refer to that—register
my protest about the way the present
steel Minister started his work. He
was imported to this Ministry from
Andhra and probably it takes time for
him to forget his past surroundings.
I want to tell him that when he visit-
ed Rourkela—it was his first visit—
the first act of his was to lay the
foundation for the Andhra Bhawan
which created the bitterest commu-
nal feelings in that area, and today
there is such a tension existing among
the employees that they feel as if in
Rourkela unless you are a South
Indian or a Bengali you have no place.
Be that ag it may, I would just likr to
refer to the reply that he made to the
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question about the losses incurred
by Hindustap Steel. ] know that
when you, Sir, were the Minister in
charge, some efforts were made to find
out what are the real reasons for the
increase in cost of production and
what steps can be taken to reduce
that.

.

First of all, let me point out that
the Minister in his reply has tried to
show that the Hindustan Steel as a
whole is now making profits. He said
that whatever losses were incurred
were at the initial period and that
there were so many other factors in-
volved in it. [ want to ask him whe-
ther it is not a fact that it was esti-
mated that after depreciation in 1964-
65 they would earn a profit of about
Rs. 11 crores. But what is it that they
have earned? In 1964-65, according
to their own reports, the profits earn-
ed are only Rs. 2.1 crores. Again,
next year it is only Rs. 1.66 crores.
In 1966-67 have they earned any pro-
fit? Are there not heavy loases?
This can be borne out fram the very
fact that according to the Pande Com-
mittee Report in Durgapur alone the
foss is to the tune of Rs. 13 crores. I
do not know, but I think I am correct
in assuming, that whatever profit
Bhilai and Rourkela would earn would
not make up this deficit.

We have dumped Rs. 960 crores into
the stee] establishments. What are
the real reasoms for the steel factories
not coming up to expectations as
regards earnings? The Minister can-
not take shelter by saying that the
Mahatab Committee was the ‘only
committee that found out the defects.
There have been recommendations
made by the Committee on Public
Undertakings. Right from the year
1965, that Committee has submitted as
many as five reports in this regard
wherein that Committee has pointed
sut the main defects. I have the whole

*Half-an-hour Discussion.



